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LEGISLATIVE ASSEMBLY
Tuesday, 9th Nopember, 1943

The Assembly met in the Assembly Chamber of ‘the Council House at
Eleyen of. the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair. = ' . .

MEMBER SWORN “
Mr. M. Ramachandra Rao Nayudu, M.L.A. (Governmernt of India: Nomi-
nated Official). ..

.

STARRED QUESTIONS AND ANSWERS

(a) ORAL ANSWERS :

Sardar Mangal Singh: Question No. 24.

Mr. Pregident (The Honourable Sir Abdur Rahim):,Is the Honourable Mem-
ber in his place? He ought to be? i

Sardar Mangal Singh: I do not know. .

. Mr. President (The Honourable Sir Abdur Rahimn); If there has been reallot-
ment of seats by the Party, of which no intimation has been given to .me,. the
old arrangemert will stand,

Mr. Abdul Qaiyum: In half an hour we will furnish the new seating arrange-
ment.

DEATHS DUE TO STARVATION 1N BENGAL AND Assam AND Foop Positiox 1x INDIA.

. 1324 ‘Sardar Mangal Singh: Will the Honourable thé Food Member please
state: / o

(1) the fotal {mmber of deaths due to starvation in Bengal and Assam from
the 1st August to the Blst October 1948: #nd _ .

. (b) whether the Government of India has been sending reports regularly to
His Majesty's Government about the food position in India with particular
reference to-Bengal; if not, why not? ’ '

The Honourablle Sir Jwala Prasad Srivastava: (a) I regret that I am not in a
position to supply figures which I can regard as complete and accurate. Further
reports have been called for.

(b) Yes. .

Sardar Mangal 8ingh: May I know if the Government of India in their
reports to His Majesty's Government said that the Punjab Goyvernment had
hoarded foodgrains?

The Honourable Sir Jwala Prasad Srivastava: That does not arise out of the
question on the order paper. .

Sardar Mangal Singh: It does. ' When the Honourable Member says that
they have been sending reports regularly to His Majesty’s Government, it does
arise whether in the reports they have sent they said that the Punjab has’
hoarded foodgrains. : -

The Honourable Sir Jwala Rrasad Srivastava: No; the reference is specially
to Bengal in the question—not to the Punjab. .

Sardar Mangal Singh: The reference is not only to Bengal, but yvhether the
Government of India has been sending reports regularly to His Majesty's Gov:
ernment about the food situation in India with particular reference to Bengal
Obviously the Government of India has said somewhere in thése reports that
the .Punjab is hoarding foodgrains or withholding from Benga], because i t.he
House of Lords it has been said that the Punjab is not coming forward with
their foodgrains. I want to know what was the foundation fcr that report
which the Government of India sent to His Majesty’s Government?

The Honourable Sir Jwala Prasad Srivastava: T would like to have notice
.of the question. . " )

Mr. Govind V. Deshmukh: Has thissGovernment been sending any reports
regarding the food situation in India or not?

( 47 )

H
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48 LEGISLATIVE ASSEMBLY [9TE Nov., 1948

The Honourable Sir Jwala Prasad [Srivastava: Yes. I have answered that
in the atfirmative. s :

Dr. Sir Zia Uddin Ahmad: Is the Government in a position to lay those
reports on the tgble? '

The Honourable Sir Jwala Prasad Srivastava: No; the reports are confiden-
tial, I am sorry. .
* Mr. K. C. Neogy: Can we take it that the statements made by the Secre-
tery of State or other official spokesmen in Parliament from time to time are
based on such reports?

The Honourable Sir Jwala Prasad Srivastava: They may be partly based on
those reports. Lt

. Mr. K. C. Neogy: Have they any independent sources of information, to

the knowledge of the Honourable Member?

The Honourable Sir Jwala Prasad Srivastava: I believe so: I could not say
definitely; but  he has got so many sources of information. v

Maulvi Muhammad Abdul Ghani; Will the Government be pledsed to lay
‘- on' the table that portion of the report which has been used in the Parliament?

The Honourable Str Jwala Prasad Srivastava: I amn afraid not; I do not
know what report he has used.

Maulvi Muhammad Abdul Ghani: About the food situation in Bengal?

The Honourable Sir Jwala Prasad Srivastava: We have been sending to the
Secretary of State weekly telegrams about the food situation in India; and 1
do not know which of these telegrams or what portions of them he 'has used and
what other sources he has drawn upon.

8ir ¥. E. James: Will the Honourable Member say how it was, at any rate
in the eaglier stages of this crisis, that the Secretary of State made suah grossly
inaccurate statements in regard to the food situation, which every one in this
country knew was not in accordance with the facts?

The Honourable Sir Jwala Prasad Srivastava: That question ‘ought to be
addressed to the Secretary of State, I am afraid.

Pandit Lakshmi Kanta Maitra: Will the Honourable Member kindly enlight-
en the House since when he started giving His Majesty’ Government informa-
tion about the food situation in India?

The Honourable Sir Jwala Prasad Srivastava: I would like to have notice
of the question. This has been going on for some time; I could not tell you
from what time we have been sending him reports.

Mr. K. 0. Neogy: Is the Honourable Member in a position to indicate in
regard to what points the Secretary of State or other official spokesmen of the
Government departed from the reports sent by the Government of India, parti-
cularly oh material points?

The Honourable Sir Jwala Prasad Srivastava: It is very difficult to answer
that question.

Mr. K. 0. Neogy: Is the Honourable Member in a position to supply this
House with a copy of the recent White Paper on the food situation in India?
Has the White Paper been received in India? .

The Honourable Sir Jwala Prasad Srivastava: No; we have not yet received
it. T have not seen it yet. *

. Mr. K. 0. Neogy: Is the Honourable Member in & position to say whether
:t[h:ai White Paper is based on the information supplied by the Government of
ndia?
The Honourabls Sir Jwals Prasad Srivastava: No: I am not in a position to
say whether it is entirely based on it, or not.
Mr. K. C. Neogy: Did the Government of India supply information for in-
%orpor;mon into the White Paper, particularly the appendices to the White
aper
*_ The Honourable Sir Jwala Prasad Srivastava: I have not seen the White
Faper yot. * ' .
[
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Mr. K.‘ 0. Neogy: Do T take if then thaj] the Government of quia was not
consulted in regard to the issuing of the Wh te Paper or asked specllally to sup-
ply mgterials for the pgrpose of enabling His Majesty’s Governmeént to issue
the White Paper? *«

The Honouzable Sir Jwala Prasad Srivastava: Statements were given from
time to time and the Secretary of State may have based the White Paper on
those; but I could not say for certain; I have not yet seen the White Paper and .
1 do not know what it contains. ) _

Mr. N. M. Joshi: May I ask whether the Government of India propose to
lay before this House a white or blue paper or a paper of whatever colour, giv-
ing ‘information to this House regarding the food situation?

The Honourable Sir Jwala Prasad Srivastava: Yes; it will be done in a day
or two,

Mr. Lalchand Navalral: Will the Honourable Member tell me if the reports
that are sent to England are based on reports received from the provinceg or
from the public of India? :

The Honourable Sir Jwala Prasad Srivastava: Reports received from the
provinces and also our own appreciation. : :

Mr. K. 0. Neogy: As regards the reports of deaths from starvation, fs it the
practice of the Honourable Member to submit such reports to the scrutiny of
Mr. Conran-Smith befare they are sent to the Secretary of State for India?’

The Honourable Sir Jwala Prasad Srivastava: No. ~ N

Mr. K. 0. Neogy: How does the Honourable Member then assure himself
that such reports do not suffer from overdramatisation of the situation?

(No answer was given.) '

anouumnnrnous or THE LoNe RANGE Foop Poricy CoMMITTEE.®
25. *Sardar Mangal Singh: Will the Honourable the Food Member please

state® .

(a) what recommendations of the Long Range Food lolicy Committee have
been accepted by the Government of India; ang -

(b) whether, in view of {ne seriousness of the food situation, Government
propose to allot & day or two for discussion by this House of the food situation
during thir session; if not, why not?

The Honourable Sir Jwala Prasad Srivastava: (a) The Government of India
have generally accepted all the major recommendations of the Foodgrains Policy
Committee relating to the Basic Plan, Procurement, Price Control, Rationing
nnq Imports and Ezxzports. All the subsidiary recommmendations are being ex-
amined and many of them have been accepted.

(b) Government have already agreed to allot two days for discussion of the
food situation. N

. Mr. N. M. Joshi: May T ask whether the Government of India propose to
circulate to Members of the Legislature the report of the Long Range Food
Policy Committee? . . *

The Hot'tourable' Bir Jwala Pruld Srivastava: We have not vet been able
t-o'tslglet sufficient 'copiles prmtl(-‘:lt]i; I think, but T will endeavour to supply Members
with as many as I can. ee copies of the report ha in th
Likrary of the House. *  oport have been placed in the

Mr. K 0. Neogy: Is the anourable Member aware that the proceedings
of the First Food Conference which was held I suppose in December 1942 are
not available in the Library of this House although proceedings of the Second
and Third Food Conferences are available, and that, although requests have
been made by the Librarian as well as by non-official Members for being sup-
plied. with copies, no response has vet been received ? -

The Honourable 8ir Jwala Prasad Srivastava: T will look into the matter.
It I;;:y ;e due to scarcity of paper.

. P. N. Banerjea: Is the Honourable Member prepared to pl
_ ; place a copy
0Rn Ifhri, a;'able of the House or in the Librarv—I mean the First Food Conferme
eport ? ' '

A3
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ﬂlo Honourable 8ir Jwala Srivastava: I will endeavour to do so.
. Sardar Mangal Singh: Mav I kno% if, the Government of India are importing
half a dozen experts on, food, because that was onle of the receminendations of
the Cowmmittees—that experts should be imported from ,England? =~
The Honourable Sir Jwala Prasad Srivastava: No. We are not importing
any just now so fur as 1 know. ,
Sardar Mangal Singh: You are not importing now. Then next week?
'l'ha Honourable Sir Jwala Prasad Srivastava: No. ' ‘
Mangal Singh: People want food, not experts.
Blr Huhammad Yamin Khan' Will the Honnurabje Member kindly ¢xplain
what he niéans by just now?
*  Ths Honourable Sir Jwala Prasad Srivastava: Well, at present.
Mr. Hooseinbhoy A. Lalljee: Has uny indent been made?
The Honourable Sir Jwala Prasad Srivastava: Not thot I am eware of.
Mr. Lalchand Navalrai: Mav I know when those two davs will come?
"The Honourable Sir Jwala Prasad Srivastava: The Leader of the House will
gnake an announcement abouf it.
Mr. Lalchand Navall'al May I know whut are those two davs so that we
may be prepared?
The Honourable Sir Jwala Prasad Srivastava: The Leader of the House will
“make ,an announcement. .
Mr. Lalchand Navalrai: It has not vet been announced.
Mr, G. Rangiah Naidu: May I know from the Honourable Member if theve
are any food experts in India?
An Honourable Member: Experts or e:\portb
The,Honourable Sir Jwala Prasad Srivastava: T expect all Honourable
Membem are food experts.
. @. Rangiah Naidu: May I know from the Honourable Member whe ther
there are any food experts in India . . . .
Mr. President (The Honourable Sir Abdur Rahim): Order, nrder. Next
question. '

HoLDING OF A SECRET SITTING OF LEGISLATIVE ASSEMBLY DURING. CURRENT
SEssION.

26. *Sardar Mangal Singh: Will the Honourable the Leader of the House
please state whet.her, in view of the fact that the.secret sitting of the Legisla-
tive Assembly during the last session was adjourned after the lunch interval
for wan: of a quorum, thereby depriving the non-official members of an
oppertunity to elicit valuable information from His Excellency the Commander-
in-Chief sbout the war situation, Government propose to allot a dax for a
secret sitting of this House during this session? If-not, why not?

The Honourable Sir Sultan Ahmed: No. His IExcellency the Commander-
in-Chief’s spee"h on the nceasion to which the Honourable Member refers was
fullv informative and T have ascertained that Hs Excellency has no further
information of importance to impart to the House nt this juncture. In these
circumstances Government do not consider that nny useful purpose wounld he
served by a continuance of the debate.

Horpinag oF FRESH ELECTIONS OF THE CENTRAL LEGISLATURE.
'27. *Sardar Mangal Singh: Wﬂl the Honourable the Law Member please

state:
(8) when the electoral rolls of the Central Legislative Assembly were pre-

pared last time; .

(b) whén Government propose to hold fresh elections of the Central Legisla-
turc: and

(), whether Government.propose to continue giving extensions to the present
Legislative Assembly till the termination of the war?

The Honourable Sir Sultan Ahmed: (a) The preparation of tho cprrent
electoral rolls was completed on dates varying #m different provinces from the
1st beptember, 1941 to the 81st October, 1942
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(b) The Honourable Member is referrgd to'sub-rule (1) of rule.27 of the
Council of State und Legislative AssemblyfElectoral Rules, from which he will
observe that a general election to each Chamber must necessarily be held on
the eéxpiration of the current extension of the Chamber, or, if further extensions’
are eftected, on the expiration of the lust extension so effected?

(c) Under clause (b) of the proviso to sub-section (1) of section 68D of the
Government of India Act as set out in the Ninth Schedule tothe Governmént
of Indin Agt, 1935, the decision with reference to the effecting or otherwise
of further extensions will rest with the Governor-Gieneral, and 1 am not in ae
position to anticipate the decisions at which His Excellency may from time to
titne urrive ,

REerorTs BY MEssgs. H. R. HurcHINGS AND\A. K. CHANDA ON.THE EvVACUATION
. OF INDIANS FROM BURMA.
28. *Sardar Mangal Singh: Will the Honourable Member for Indians Over-

sens pleuse stute: - ,

(a) whether the reports of Mr. H. R. Hutchings and *Mr. A. K. Chanda
regarding the evacuation of Indians from Burma will be placed on the table
ot this House; and )

(b) whetber Government have taken or contemplate taking any action
thereon ; if so, what?

The Honpurable Dr. N. B, Khare: (u) and (b). As {he House is aware, the
Govermmnent of India have received a number of reports on the evacuation of
Burma.  As promised by my predecessor, .these reports were collated and.
scrutinised and the preparation of a consalidated report undertaken, the work
being entrusted to Mr. A. K. Chanda. As ‘this work neared completion, it
becume apparent that it would be impossible to present a clear pictur® of the
whole operation without including matter that might be of great value to the,
enemy. The question has ' therefore been re-examined in the light of the
existing mniilitary situation and after detailed consideration the Government of
India have decided not to publish any report on the subject for the present.

Pandit Lakshmi Kanta Mfitra: Did the Honourable Member say that this
report would not be published for the duration of ‘the war because it will give
- information to the enemy? b ‘

The Honourable Dr. N. B. Khare: I say for the jpresent.

" Pandit Lakshmi Kanta Maitra: When Mr. Chanda was appointed specifi-

“cally for drafting the report, did not Governmment anticipate that the report
when made might be of use to the enemy? Why did it not occur to the
Government at the initial stage? A :
The Honourable Dr. N. B. Khare: 1t is for the Government to decide. It
is confidential. : . '
Pand{t I.ukshnn Kanta Maitra: 1 wanted to know whether it did not occur
to the Government at the early stage that such a document would not be
werth ,pubhcatxog-, that the report need not be drafted at all when it was not
going to be published as it was likely to give information to the enemy?
_ The Honourable Dr. N. B. Khare: Government could not anticipate the war
situation. :
) Pandit Lakshmi Kanta Maitra: When Mr. Chanda was deputed to under-
take this work of drafting the report on.evacuation from Burma, did it not
oceur to (Government that it would not be advissble to have the report drafted?
The Honourable Dr. N. B. Khare: It is o matter of opinion. :
_Mr. looseinbhoy A. Lallfee: Muy T tpke it that the report is ready and
will remain with the Government? )
The Honourable Dr. N. B. Khare: Of course, 4
Pandit Lakshmi Kanta Maitra: Is it the case of the Govermment that the:

fact of publication . of the Report should not be nade known to the enemy |

thongh he knew the way in which Indians were evacuated from Burma? Is
thtat the contention of the Government? '
s The Honourable Dr, N. B, Khare: That is also a matter of opinion.
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CONTROLON Ppnn OTHER THAN NEWSPRINT. ’

29, *Mr. Laichand Navalrai: (a) 'Will the Honourable Meémber for Industries
and Civil Supplies be pleased to state whether any control exists on paper cther .
than the newsporint? If so, what are its main features and what powers have
been delegated to the Provincial Governments? . '

(b) Is it .a fact that Provincial Governments requisition paper for their use
as well as for sale on permits issued and for assisting essential consumers? If
so, under what provisions are these functions carried out?

(c) Has tho term ‘essential consumer’ been defined? If so, where? If not,
are registered associations essential consumers? .

(d) Which associations in Sind have been given permits or otherwise assist-
ed in obtwning their paper requirements during the current year, and which
associations have been refused such assistance?

(e) Whet is the controlled price of paper at Delhi, Karachi, Lahore, Borabay
and Calcutta? A

The Honourable Sir M. Arizul Huque: (a) Yes; statutory control exists on
maximum wholesale prices of certain varieties of paper. Provincial Govern-
ments are competent to fix such retail prices in their areas as they may con-
sidec recasonable. .

{b) Yes, some DProvincial Governments have had occasion to requisition
puper under the Defence of India Rules for Government use and for assisting
certain essential consumers.

(¢) No, Sir. ' »

(d) The Central Governmeut have not issued any permits or given any
special asgistance to any Association in Sind.

(e) Lhe attention of the Honourable Member is invited to the Notification
of the Government of India in the Department of Commerce No. Econ-Ad.
(P.C.) 16/41, dated the 16th January, 1942 as amended from time to time,
copies of which are available in the Library of the Legislative Assembly. The
controlled prices-at places other than those mentioned in the Notification are
fixed by the Provincial Governments concerned M . ‘

Mr. Lalchand Navalrai: May I know from the Honoursble Member if there
is any price control over the paper which is required for courts, professional
advocates and others who want to make applications to courts, ete:? .

. The Honourable 8ir M. Axizul Huque: I have lost sight of the professional
advocates’ requirements for some time and I bave not been able to find any-
“where in the file that there is any such. :

Mr. Lalchand Navalrai: May I know from the Honourable Member if the
Government do not propose to have any control over that paper which is
required for the courts and that sellers can charge any price they like?

The Honourable 8ir M. Azizul Huque: Government has made its position
quite clear and I have made it quite clear, that we exercise a certain amount
of control only and not to the fullest extent and as such any - individual
item is a matter which is not under consideration just now.

Pandit Lakshmi Kanta Maitra: Will the Honourable Member tell the House
what percentage of Indian output of paper has been released for civilian con-
sumption in India?

The Honourable 8ir M, Azizul Huque: 30 per cent. . :

Pandit Lakshmi Kanta Maitra: Is it the policy.of the Government to
review the needs of the civilians from time to time and to increase the quota
of release? .

The Honourable Sir M. Azizul Huque: I may say that this 80 per cent. is
as a result of the review of the whole position. I can assure Honourable
Members that the position is being watched from day to day and if at any
time Government feels that, consistently with other requirements, it is possible
to increase the quota, Government would certainly be prepared to-do so.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that last
vear & similar figure was quoted by the Member in charge that only 80 per
cent, of the Indian produce of paper has been released for civilian use. If
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g0, will the Honourable Member tell ug, whether any further improvement has
since been made?

The Honourable Sir M. Azizul Huque: If my friend wants the actudl date,
I »equire notice.

\ .

Maulvi Muhammad Abdul Ghani: May I know what kind of consumers of
papers are included in the list of essential consumers? ‘

The Honourable Sir M. Azizul Huque: I have said that there is no defini-
tion of the term ‘essential consumer’ and as such I am not in a position to
enlighten the Honourable Member except to say that they are required for
essential consumers.

Pandlt Lakshmi Kanta Maitra: Will the Honourable Member take note of
the 1equests of Universities and educational institutions for increased quotas of
aper? :
P PThe Honourable Sir M. Azizul Huque: I am aware that certain Provincial
Governments have taken special consideratien of the requirements of the
Universities but that is a matter for the Provincial Governments. So far
as the Central Government is concerned, we have left it entirely to the Pro-

vincial Government to function. , .

Mr. Hooseinbhoy A. Lalljee: Will the Provincial Government supply the
list 2,

. The Honourable Sir M. Azizul Huque: The work is toe vast for a con-
tinent like India. '

BoMBAY GOVERNMENT’S APPLICATION FOR MANUFACTURE OF SULPHATHIOZOL.

30. *Mr. Govind V. Deshmukh: Will the Secretary for Education, Health
and Lands please state:

(o) if the application of the Bombay Government to the Government of
India about a year ago for the manufacture of sulphathiozol which was
referred to the High Court of Calcutta has been allowed; if not, the reasons
for rejecting it; and

(b) if the Government of Indis intend to move in the matter instead of
leaving it to the individual provinces; if not, why net?

The Honourable Sir M. Azizul Huque: (a) The application was referred tc
the Calcutta High Court, but as the Bombay Government decided not to pro-
ceed with the case it was dismissed with costs. -

(b) As the manufacture of Sulphathiozol in this country would require the
fmportation of & number of chemicals, which would greatly exceed the weight
of the manufactured product, it is not considered desirable to utilise the limited
transport available in war-time in importing the raw materials instead of the
tinished product which will occupy much less space. I may #dd that the ques-
tion is now being examined in connection with the Drugs Committee, a$ to what
drugs we should try to develop in this country:

Mr. Govind V. Deshmukh: Last time it was said that the Government
was making attempts to manufacture this and that it was a question of plant.
Now that the war situation has improved, cannot the plant and the chemicals
be ordered now with a view to manufacture this important drug?

The Honourable Sir M. Azizul Huque: It is very difficult to answer’ the
question with reference to an individual item. The Government has to take
into, consideration the demands of the country as a whole. I can assure the
Honourable Member that the whole question is being examined. In many
cases it is not merely the manufacture of raw materials. We have also to
manufacture certain machines, tools and plants and that makes the position
extremely difficult at times but we shall certainly carefully consider the situa-
tion.

Mr. Govind V. Deshmukh: Ts the Honourable Member aware that thig is
not one of those things or articles which are required by everybody for ordinary .
consumption. It is one of the most essential drugs . . . . . . T
.. ~Mr. President (The Honourable Sir Abdur Rahim): The Honourable Memi- - -
ber is arguing. ' '

[ 4
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Mr. Govind V. Dethmukh: 1 am(putting the question. Having regard to
tpat, may I kriow whether the Hoourdble Member will give serious attention to
tois and try to secure all the necessary chemicals and plants? .

. “" (No answer.)

) o MANUFAOTURE OF ‘ ATEBRIN ’ IN INDIA.

31. *Mr. Govind V. Deshmukh: Will the Secretary for Education, Health
and Lands please state: .

(a) if ‘Atebrin’ is manufactured, now in India; if so, on what scale; and

(b) if it is vot manufactured, what are the obstructions in manufucturing it;
and what steps Government have taken to remove .them? ‘

Mr. J. D. Tyson: (a) It is understood that two private firms in Calcuttu
manufacture & drug which is an exact equivalent of atebrin. Their monthly
output is estimated to be a few pounds. - '

(b) The main difficulty in the way of manufacturing atebrih in India is the
fact that it requires the importation of & number of chemticals which are not
.avz_n]able in India and which togethér weigh about ten times the weight of the
finished product. In view of war-time difficulties of transport artd the fact that
the manufactured produet, which occupies much less space than the required
chemicals, is available for export both in the United Kingdom and the United
States of America it is considered desirable in the interest of economy in ship-

ping, to import the finished product instead of the materials required for
manufacture.

Mr. Govind V. Deshmukh: What is this drug which is equivalent to
atebrin? Does the Honourable Member know about it?

. Mr, JD. Tyson: I do not know anything more about it than what I have
said. :

Mr. Govind V. Deshmukh: What is the name of the drug?

Mr. J. D. Tyson: I do not know what they call it.
Mr, Govind V. Deshmukh: Is any such drug which is equivalent to atebrin
manufactured ? '
(No answer.)

AFFILIATION OF FORESTRY TRAINING INSTITUTE QF DEERA DUN T0o UNIVERSITY.

32. *Mr. Govind V. Deshmukh: Will the Secretary for Education, Health
and Lands please state if the Forestry Training Institute of Dehra Dun can
be affilinted to any university in the United Proyinces? If not, what are the
object:ors to its affiliation? .

Mr. J. D. Tyson: There are two Forestry training Institutes at Dehra Dun—
the Indian Forest College and the Indian Forest Ranger College. The question
whether either can be affiliated to any University in the United Provinces has
not been considered before. They are Government institutions designed pri-
marily to train candidates selected for appointment to the Superior and Subordi-
nate Forest Services of the Provinces and the Indian States and, if places are

--available, private students, who have a guarantee of appointment in a province
or State after successfully completing the course. . Forestry is a specialised
subject and no University in India hag on its staff the technical experts.
required to ‘control all aspects of Forest Education. The Colleges at Dehra
Dun, on the other hand, are self-sufficient, and staffed by practical forest
officers on deputation from the Forest Services of the Provinces and by
research officers of the Forest Research Institute, under the control of the .
President of the Institute. It is not obvious what advantage would accrue to
the Colleges from affiliation to a University and it is not proposed to parsue the
matter at present. .

Mr. Govind V. Deshmukh: Was any inquiry made as to whether there is

' any competent technical staff to manage the school-and college? d
Mr. J. D. Tyson: There are competent staffs for managing : both «the
colleges.

< .
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Maulvi Muhammad Abdul Ghani: Ig‘ any University is prepared to make
arrangements for-training in forestry to the satisfuction of the Government, will
Government be pleased to give the sanction? ,

*Mr. J. D. Tyson: That"is & hypothetical question. When that situation
arises, we shall consider it.

. FRAMING OF RULES TO ENFORCE RECIPROCITY ACT.

83. *Mr. Qovind V. Deshmukh: Will the Honourable Member for Indinns
Overseas please state: L .
i (a) :lf all the necessary rules to enforce the.Reciprocity Act have been fram-
ed; an X ‘ .

(b) if measures have been adopted to enforce ecoromic sanctions, where
recessury, against the Colonies and Dominions ill-treating the Indians living
therein?

Tne Honourable Dr. N. B. Khare: (a) Draft rules have beep prepared
governing certuin matters covered by the Reciprocity Act.

(b) No meuasures have yet been adopted designed to operute as economic,
sanctions against any dominion or colony.

+  Mr. @Govind V. Deshmukh: In spite of so much demand from the public, in
the Press und on the. platform, why has the Government not been alert enough
to devise meuns for enforcing economic sanctions?

The Honourable Dr. N. B. Khare: I have said that the draft rules have
already been prepared. 1 may add that the question of economic sanctions is
under active consideration. ’ :

Mr. Govind V. Deshmukh: When are the rules likely to be put into force?

The Honourable Dr. N. B. Khare: Certain matters have still to be examined.

Mr. Govind V. Deshmukh: Have the rules received the approvhl of the
Government of Indiu?

. Thg Honourable Dr. N. B. Khare: I have sgid that the draft rules have been
ramed. . !

Mr. Govind V. Deshmukh: When are they likely to be approved by the
Government? When will they come up for consideration before Government:?

The Honourable Dr. N, B. Khare: I want notice of the question.

Mr. N. M, Joshi: When will the Honourable Member be in a position to
enforce these rules? '

The Honourable Dr. N. B, Khare: I connot give the exact date.

Mr. N. M. Joshi: I do not want the exact date. I want to know approxi-
mately ? _ )

. 'Il'nh:l Honourable Dr. N. B. Khare: As soon as the other ‘paraphernalia is
nished. '

Mr. N. M. Joshi: May I ask whether he can state whether they will be
finished in & month or two months or three months?

The Honourable Dr. N. B. Khare: I cannot say that.

PROPOSAL FOR ESTABLISHMENT OF AN INDIAN COCOANUT BOARD.

34, *Sir ¥. E. James: Will the Secretary for Education, Health and Lands
be pleased to state: . . . . '

(a) whether the establishment of an Indian Cocoanut Board on the lines
of the Ceylon Board was recommended by Dr. J. 8. Patel, who was deputed
by the Imperial Institute of Agricultural Research in 1934 to make an
enquiry into the cocoanut cultivation;

_ (b) whether similar recommendations have been made by the presént
Diwan of Travancore in recent years in the Travancore Legislature;

(c) whether, in view of the present shortage of cocosnut products and the
necessity for increasing production, Government would give their urgent
consideration to such a proposal; and :

(d) whether definite proposals have been circulated to various Provinces
and States, what stage they have now reached, and when the Government of -
India will be able to establish the Board? e

Mr. J. D. Tyson: (a) No, but a proposal for the establishment of a Cocoanut
Marketing Board was made by the Dewan of Cochin in 1936; pe
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(b) Government have no informatjon; v

(c) and (d). Yes, proposals reghrding the -establishment of an Indian
Cocoanut Committee are considered urgent and have already been circulated to
Provinces and Sgates. Further action in the matter will be taken as soori as
their replies are received.

PROVINOIAL STOCKS OF WHEAT, RICE, ETC.

86. *Mr. Amarendra Nath Ohpitopadhyaya: (a)  Will the Honourable
Member for Food be pleased to state the stock of wheat, rice, maize, millet
and sugar left in each province in India on the 81st March, 1948, including.
the provinces under the Central Government?

(b) What is the number of civil population, province by province, which
Fad to be fed with the stock left in each province from the 1st of April, 1948?

(c) What quantity of wheat, rice, millet, maize and sugar was produced.
province ky province,.in India between the 1st April and 80th September,
1948, }ndicqting separately the tota] stock of the aforesaid commodities left
;in each province in India on the 80th September, 1943?

(d) What total quantity of foodstuff was supplied to the military popula-
tion, province by province, between the 1st April and the 80th- September,
19482,

The Honourable Sir Jwala Prasad Srivastava: Thke information required for
a complete reply te the Honourable Member’s question, in the fornr asked, is_
not readily available with the Central Government, and they consider that their
collection would involve an amount of time and money which would not be
justified in present conditions, but statements are placed on the table showing:-

(a) Population according to the 1941 Census, province by province.

(b) Nm:mal requirements and production and surplus/deficit position of all
provinces in respect of foodgrains. .

() Total quantity of foodgrains supplied to the Defence Services for the

s

period in question.
Statement showing popul'ati'on and the gurplua and deficit position of each province in respect of
principal cereals in 1943 as compared with the normal. :

*Average total
quantity of rice,
millets, wheat

+

~

and gram available
Total  within the trade Production Net position.
Name of province. popula- block for hurhan of Surplus. Deficit. surplus (+)
tion.  consumptionand 1942-43. or deficit (—)
seed purposes. .
(In '000). (In 000 tons).
Ajmer-Merwara . 584 76 .18 . 58 ..
Assam . . 10,205 1,808 1,688 .. 120 .
Bengal . . 60,314 ' 9,278 7,080 .. 2,198 ..
Bihar . . 36,340 4,167 4,323 166 .. o
Bombay . . 20,8568 3,844 2,902 . 942 ..
Baluchistan . 502 66 . (@) 66 .. .. ..
C.P.and Berar . 16,822 3,337 3,730 393 ..
Coorg . 169 56 60 4 .. ..
De}hi . . 917 109 ’ 37 .. 72 ..
Madras .. . 49,342 7,431 6,181 e - 1,250 ..
N.-W.F.P. . 3,038 . 342 ~ 357 15 .. .
Orissa . . 8,729 1,362 1,259 . 103 .
Punjab . . 28,419 4,234 5,019 1,685 ..
Sind . . 4,537 760 1,074 314 ..
U.P. . . 55,021 7,049 7,698 649 ce N
ToTAL . 2,95,797 43,909 42,392 3,226 4,743 , —1,817

N

* Three pre-war years’ production (+) or (—) net imports or 'exporto.
(a) Estimated, actual net available.

~
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*Statement showing the delivery of principal focdgrains for the Defence Services for the period 1st
April, 1943 to J0th September, 1943. )

'(In.’000 tons).
Wheat . . . . . . . . . . . . 184-6
ice . . . . . - . . . . . . - 75-3
Millets o T e * . . . . . . . . . . 16
-1

Gram . . . . . . . . . . . . "y 35
Dr. 8ir Zia Yddin Ahmad: May I ask whether the Food Department can.
work efficiently without the information that is asked for in this question.®

The Honourable Sir Jwala Prasad Srivastava: Certainly.’
Dr. Sir Zia Uddin Ahmad: T thought that if anyone frames a food policy,.
then" the statistics which are asked in thig question are the first essential bafore-
~any policy can be framed. ’ o )
Mr. President (The Honourable Bir Abdur Rahim): Next question.

. STEPS FOR RELIEVING F00D SOAROITY IN BENGAL, ;

36. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable:
Member for Food be pleased to state approximately the total civil and mili-
tary population, separately, which had t» be fed in Bengal during the 1st
April and the 30th September, 1943, and what quantity of rice, wheat, millet
and maize had to be supplied for the purpose? .

(b) - What is the number of men, women-and children, separateiy, who.
expired on the footpaths and streets of Calcutta, Dacca, Chittagong, Dinajpur,
Rungpur, Rajshahi and Khulna between June and September, 1943. on account
of starvation, how many were sent'to hospitals during that period, how many
died in the different hospitals, and ‘how meany were cured and sent back to
their homes? ' )

(c) What special steps did he take to.stop such deaths in Bengal? What
were the causes that led to such a scarcity of food specially in Bengal, and
why was not Bengal declared te be a province under famine condition?

(d) What is the total quantity of deficit in rice, wheat, millet and raize
in Bengal, separately, and the quantity of the aforesaid commodities supplied
to meet Bengal's deficit?

The Homourable Sir. Jwala Prasad Srivastava: (a) The civil population in
Bengal is estimated at 63 millions. It is not in the. public interest to revesl
the size of the military population. The requirements of this population for
_ si.; monthx are estimated by the Government of Bengal to be of the following
«oraer . —

’

Rioce . . . . . . . . 39 million tons.
Wheat . . . . . . . 21,000 tons.
Millets and Maize . . . . . 2,000 tons,

(b) An enquiry was made from Government of Bengal and this is their
answer: ‘‘No accurate figures are available’.

(c) Arrangampnts were made by the Central Government for the despatch
to Bengal by rail and sea, and from overseas, as quickly as possible, of large
quantities of foodgrains. In addition the Bengal Government have epened
free kitchens, orphanages, poor houses and cheap foodgraiii shops for destitute
persons, and have arranged for the free distribution of foodgrains, cloth and
milk for such persons. Arrangements have also been made for the treatment
of destitute persons in hospitals. Test relief schemes have been started for
able-bodied persons, and loans granted. '

The scarcity of food in Bengal is due to many causes, smongst which may
be mentioned the destruction of crops caused by cyclones and floods, loss of
imports from Burma, increase of populsion and refugees, lack of confidence
caused by war conditions which led to. Hoarding both by traders and consumers..

- All distriots of Bengal are not equally distressed. The question of applying
. the Famine Code to certain districts is under the consideration of the Pro-
vineial Government. Meanwhile, special relief maasures have been undertaken.
. o ; o
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(d) The deficits éstimated by the Be@gal Goverpment were as follows:

R . Tons,
Rice . R 450,000
Wheat, . . . .. . .. 112,000 .
Millets and Maize . ) . . 2,000

., The quantities of foodgrains su\pp]ied from outside the province to Bengnl
«luring the 6 months April to September, 1943, were as follows:

Tons.
< . . . .
Ri . . . . 204, 400 (including arrivals dur-
* . T ing the Free Trade
period).
Wheat and Wheat Products . . . 187,200 )
* Millete and Gram . . . . 48,500

Mr. K. C. Neogy: With reference to the Honourable Mcmber's answer
10 part (b) of the question that there is no accurate informatiqn us regards the
aumber of deaths from sturvation, will the Honourable Membér be pleased to-
state whether any attempt was made to obtain accurate informadon with
cegard to this matter by Government? . s _

The Honourable Sir Jwala Prasad Srivastava: As 1 have stated, we made
an -mquiry from the Government of Bengal and they say they have got no
accurate figures. , i

Mr. K. 0. Neogy: Did the Government of India try to iupress upon the
Abovernment. df Bengal the necessity of getting accurate information on such
An important' matter?

The Honourable Sir Jwala Prasad Srivastava: Yes.

Mr. K, 0. Neogy: With what result?

(No answer.) .
/ Mr. K, 0. Neogy: With regurd to the frce kitchens which the Honourable
' Member has referred to in ‘answer to part (c¢) of the question, is the Honour-
able Member aware that according to general opinion the gruel given to the
«destitute from these free kitchens is not sufficient to keep a fair sized rat
alive? ‘
« The Honourable Sir Jwala Prasad Srivastava: That is .a matter of opinion.
I am not aware of that. ~ .

Mr. K. 0. Neogy: Has the Honourable Member tuken the trouble of getting
-expert. opinion for his own satisfaction on this point?

The Honourable Sir Jwala Prasad Srivastava: Yes; when 1 visited Caleutta,
I did look into the matter and 1 was told it was quite sufficient. In faet, it
was too much n some cases. . '

Mr. K, 0. Neogy: Does the Honourable Member remember the composition
-and the quantity of the' gruel allowed ? : '

The Honourable Sir Jwala Prasad Srivastava: I had the recipe.

Mr. K. C. Neogy: Will th: Honourable Member try it on himself for a day
‘tc find cut how hé flourishes on it?

The Honourable Sir Jwala Prasad Srivastava: I have eaten it. .

Mr. K. O. Neogy: But has the Honourable Member tried to subsist on it
«exclusively ? ‘

The Honourable Sir Jwala Prasad Srivastavd: I can live on very little.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Dr. Sir Zia Uddin Ahmad: May I put a question? T have been getting up
80 many times. ‘ S

Mr. President (The Honourable Sir Abdur Rahim): The food situaticn is
going to be discussed very.shortly and I cannot allow further supplementary
-questions. '

VaorLLaTiNG PoLicy .AS REGARDS.PRICE CoNTROL oF WHEAT, RICE, ETC.:

X 37. *Mr. Amarondn Nath Ohattopadhyaya.: (a) Wl]]' the Honourable
‘Member for Food be pleased- to state the dates on which control on ‘prices of
‘wheat, rice and sugar was announced under the Defence of India Rules?
‘What was the effect of such announcement, and what led to the withdrawal of |
such control of prices from time to time? : '

-
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it a fact that with the anaouncement, of control of prices the
com(xg)ogisbies vanished from' the markes? If so, did the Honourable Member
take any step to find out how and where the stock vanished? Did he take
amy step to punish the traders responsible for such sabotage? If not, why not?

(c) Is it a fact that the Provincial Governments did n®t co-operate with
the Central Government with a view to meeting t}:ne food emergency due to-
which the Central Government failed to cope with the sxtuaylon?. If so,.
what steps have the Central Government in view to meet the situation?

(d) 1s it a fact that the consumers or the Peoples Co-operative Stores,iw
the United Provinces have proved to be the effective instruments for stopping.
black-market transactions ir. the Province and a great relief to the people? If
50, why have not such peoples Consumers Co-operative Stores been tiuhsed;
by the Government of Bengal, or, for the matter of that, by the Central
Government by ordinances in other provinees and particularly in Bengal where
the situation is so serious? ' :

The Honourable Sir Jwala Prasad Srivastava: (a) A control price for ‘whea’ -
for certain markets in Northern India was first notified on the 5th of December,
1941. The price of sugar was first fixed on the 14th of April, 1942. No control
price for rice has been, fixed by the Government of India. Control in the cpse
of ceréals was only partially successful and led in some cases to the com-
modity disappearing from the market. The control of sugar has been continued
with success. Statutory control on the price of wheat was withdrawn in.
Jaauary, 1943 owing to procurement difficulties. '

(b) In order to deal with the situation created by the disappearance of
controlled foodgrains, the Government of India promulgated the Foodgrans.
Control Order on the 21st of May, 1942. The object of the Order is to enable-
Provincial Governments to ascertain the location and amount o stocks of
foodgrains and to penalise the holding of stocks in contravention of the Order.
The Order is administered by the Provingial Governments, and has been
applied with varying degrees of energy and success. Presecutions under the
Order have been instituted by Provincial Governments.

(¢) There have been differences of opinion beétween the Central Government
und certain Provincial Governments over various aspects of measures which'the
Central Government considered necessary. These differences are being * pro--
gressively removed. .

(d) Cooperative Stores in the United Provinces have proved successful as
a distributing agency. The strength and efficiency of the Cooperative organi-
sation in different Provinces varies considerably, and it is not considered suit-
able that the Government of India should prescribe-uniformity all over India
“in this matter by means of an Ordinance. _

Pandit Lakshmi Kanta Maitra: Will the Honourable Member say why price:
control on rice was not instituted by the Government of India?

The Honourable Sir Jwala Prasad Srivastava: It is very difficult to impose-
control on rice. ere are so many qualities of rice, and the prices vary in
different localities enormously. -

Pandit Lakshm{ Kanta Maitra: Does the Honourable Member say that
wheat had a standardised price all over India and therefore it was easy of
control ? '

The Honourable Sir Jwala Prasad Srivastava: Yes, the producing pro-
svinces ere somewhere near the standard. - :

Pandit Lakshmi Kanta Maitra: Have Government considered . that as no-
*price contral was imposed on rice, it brought on the heavy increase in price
and consequent scarcity ?

Mr. ‘President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is arguing. He must put specific questions. .

Pandit Lakshmi Kanta Maitra: May I know whether Government have *
actually taken steps to enquire whether price control on rice could be imposed? -
" . 'The Honourable Sir Jwala Prasad Srivastava: We did enquire. We looked ™ *
into the matter. First of all there were difficulties of which I have spokep.
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.and then the Provinces themselves did not agree. They found it very difficult
to institute control.

Mr. Hooselnbhoy A. Lalljee: 1s there nny price control on rice at present?
The Honourabler Sir Jwala Prasad Srivastava: Yes, in some Provinces.
Mr. Hagseinbhoy A. Lalljee: How was that arranged?

The Honourable Sir Jwala Prasad Srivastava: By the I’rovinces themselves.
If the Provinces want they can do so.

Mr. Abdur Rasheed Ohoudhuryf Is it not a fact that in some Provinces,
they have enforced price control?

. The Honourable 8ir Jwala Prasad Srivastava: Yes, some of the Governments
havé done.

‘Mr. Abdur Rasheed Ohoudhury: Assam and Bengal?
Tho Honourable Sir Jwala Prasad Srivastava: Yes, Assam hes imposed it.
Mr. Abdur Rasheed Ohoudhury: Is it not a fact that though the maximum
price fixed for rice in Assam is Rs. 25, yet the selling price is as much as Rs. 35
.and this happens in the presence of g igh Government officials?
(No answer.)

Hr K. 0. Neogy: Will the Honourable Member indicate the nature and
.exteni of the success attained by the administration of the”Food Control Order
referred to in answer to part (b)?

The Honourable Sir Jwals Pragad Srivastava: May I- deal with this point
in the course of the debate on food ‘which is coming on. I will have to give
a lengthy answer.

Mr. K. 0. Neogy: May I draw the attention of the Honourable Member to
the statement made “by the Director General of Food in his own presence in
Bombay on 1st October, that the scheme had failed in Bengal? I have a
copy of the press report in my hand.

The Honourable Sir Jwals Prasad Srivastava: That has been contradicted
since .1t was a case of misreporting.

Mr. Govind V. Deshmukh: Was it misreporting or was it & mis-statement?

The Honourable Sir Jwala Prasad Srivastava: It was mxsreportmg I was
present at the conference. ,

Foop CONFERENCES AND STANDING Foop COMMITTEE.

38. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable Mem-
ber for Food be pleased to state how many Food Conferences were held from.
time to time in Delhi, Bombay and Bengal, separately, and what schemes
were adopted in these Conferences, and to what effect?

(b) What was the total expenses incurred on these Confererces?

(c) Has the Standing Food Committee, which wws formed under the
Chairmanship of the Commerce Member at the end ot the Budget Session in
1948, been convened even once during these six months? If not, why not?
Why were the members of the said Standing Committee not invited to attend
the Food Conferences? Why was the Food Conference held without any
representative from among the non-official members of the Central Legislature?

The Honourable Sir Jwala Prasad Srivastava: (a) No Food Conference was
convened by the Government of India either in Bombay or Bengal. Altogether,
four All-India Food Conferences were held in Delhi. A summary of the main
conclusions reached in the Conferences is laid on the table.

(b) The information is not readily available and Government do not con-

- sider vhat the labour involved in collecting it would be justified.

(c) One meeting of the Standing Advisory Committee of the Central Legis-
lature for Food and Commerce Departments was held on 7th November, 194‘-)

The members of the said Committee were not invited to attend the All-
India ¥ood Conferences as those conferences were for the purpose of obtaining
ugreement among representatives of the Provincial and State Gaqvernments.
For the same reason no representative from amongst the non- ofﬁclal membeys
-of the Central Legislature was invited.

Ca
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A SUMMARY OF THE MAIN CONCLUSIONS OF THE ALL-INDIA FooD CONFERENCES.

First Food Conference (December, 1942),—This Conference was convened immediately
after the creation of the Food Department, with a view to make contact with the representa-
tives of Provinces and States on food matters. The Conference was merely exploratory in
-harstter. -
¢ Second Food Conference (February, 1943).—This Conference was called for the purpose
of discussing the Central Procurement Scheme and the Basic Plan for distribution of
foodgrains among surplus and deficit areas. The Conference did not agree to the introduc-
tion of statutory price.control. Provinces were directed to initiste and improve their
procurement machinery. ) ) ) ) ]

Phird Food Conference.—1. The' Basic ,Plan should be continued with such arithinetie
adjustments to figures a8 are necessary. )

2. In execution of that plan the operations of procurement shall be carried out by
Government or by agencies under the full contro™ef Government—State or Provincial

3. Action to control prices must be taken. Action on a regional basis appears to he
favoured with co-ordination between regions,*

4, Energetic steps must be taken to ease and facilitate transport for the distribution plan.

5. As an instrument for control both in respect of physical control and of exerting an
influence on prices, the Foodgrains Control Order must be given vigorous application every-
where and that food drives in execution of this should be carried out, )

6. As a means of securing equitable distribution and of controlling prices in wurban
areas, the rationing of such areas in a progressively increasing measure must be resorted to,

7. To facilitate supply, transport and administration, the financial settlement for
supplies should be direct as between ‘the surplus and deficit Governments and without the
intervention of the Centre. . + .

8. Metal coinage and consumer goods should be made mere freely available as the means

securing greater surpluses from the cultivator. .

With the Compliments of the Principal Information Officer, Government of India.

UnoFFiciaL NoTa

Un-official Notes are issued for the information of the Press. They may be published
as worded or used as background material,

Un-official Notes are not communiques and are issued only on the understanding that
their source will not be referred to in any way in what is published. .
Passed for Publication. .

Fourth Food Oonference.
ConcLuping Day's PROCEEDINGS.
Governmenis’ decisions.
StaTUTORY PRICE CONTROL, RATIONING, AND PROVINCIAL PROCUREMENT.

Announcing the decisions of the Government of Indis today, Mr. Hutchings, Secretary

of the Food Department said, .
. Basic Praw.’ . . .

Bubject to the use of a common formula the Policy Committee had recommended that in
case of differences of opinion over the target figures, the matter should be dealt ' with by
an arbitration committee. Calculation of target figures are to be made half-yearly and
provinces and states must leave entirely to the Centre any question concerning allocation,
the usc of the Central reserve and the conduct of ial rescue operations. - The main diffi-
culty which emerged in the Conference was the feeling of certain administrations that they
had not the requisite statistical basis to work the proposed formula and they were afraid
consequently that the formula, if adopted, would lead to unreal results. The Government
of India agree with the ‘Committee that a common formula is desirable and that the formula
proposed by the Policy Committee is, having regard to all the circumstances, the most
euitable that hes so far been devised. Wo accept the recommendation that we should
continue to improve upon it. We realise that to proceed merely on the basis of a formula
without taking into account special or local conditions is likely to produce serious anomalies.
We, therefore, propose to proceed as follows in two stages, First to devisé a plan of
distribution as hetween the different deficit areas, in the light of the declared surpluses
of provinces and states for immediate operation from the beginning of the relevant crop
year, the actual movements being adjusted to the harvesting, periods of the state or
province concerned. This plan would, in effect, be in the nature of a ‘‘budget estimate’
cdlculated on the basis of the best information then available.  This preliminar'y plan
would be circulated to the provinces, and movements could begin in accordance with the
allocations, Wae will then pass to the second stage using the formula proposed by the
Committee for calculating the target deficits and surpluses of the provinces and stales to
serve as the basis of discussions between the Centre and provinces or states concerned.
Tn applying the formula regard will be had to all the relevant facts such as actual crop
conditions, harvesting periods, abnorresl increases in population ‘and statistics _of past
imports and exports. The first edition of the plan is expectéd to be in operation from
November. 1. The information on which to check the first stage in the light of the formula
and other relevant factors will begin to be available in January. The revised or final
edition of.the plan would be issued jn April, and begin to be operative from the beginning
of May. The Government of India accept the views of the Conference rejecting the pro-
pdsed Export Arbitration Committes. Consultations between the Centre and provinces or
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states will normally be conducted direct betwwen the Centre and the administration con-
cerned, but the Government of India will be willing to invoke in any case presenting
peculior difficulties, such expert opinion as may mutually be agreed apon by the govern-
menta -concerned. . ,
PROCUREMENT, .

N . .

. 'The Government agree with the Policy Committee that the Central (lovernment food-
- grains monopoly is in principle the only completely satisfactory solution, but consider that
1t is nob a practical propogition to establish such a monopoly at present. It is intended
however to pursue actively the examination of this question. Af preseni proeurement hoth
‘on behalf of the provinces for themselves whether for their.own consumption or for export
te deficit areas, or on behalf of the Central Goyrnment must, continue to be carried out
by J)rovincial or state wgencies. In view of the Centre's responsibility for the success of
Yood administration in India as a whole, procurement operations cannot be regarded as a
matter which solely concern provinces or states. Although procurement is delegated to the
provinces, the Government of India feel that it is incumbent upon them to exercise that
degres of direction, superintendence and control which is necessary to secure the effective
discharge of the function. This does not however, mean that the government intend to
interfire at every stage in the day to day administration of the subject ofprocurement by
the provinces. Nor does this mean a uniform pattern of procurement machinery or procedure
in every part of India, as conditions vary in different provinces. - Generally speaking, we
‘favour a single, procurement agency in a province, which should be essentially a-.government
procuring agency but which associates with itself, and utilises to the . fullest extent
poseible, existing trade organisations. We do not, however, wish to insist on the utilization
of trade agencies if the provindial government decides agairfst it. 1f procurement is to be
successful, however, the provinces and states’ administrations must bring to bear upon it
the whole resources of their administrations and it is upon” the determination of ths
administrations concerned to use their resources to the full that ultimate success depends.
Thire is no desire to interfere with procurement machinery that js adequate to the purpose
and functioning succeasfully, but the Central Government must be kept informed as to
how procurement is progressing and must have the right to make suggestions or in the last
resort to issue directions.

The G8vernment agree that requisitioning should be resorted to with caution, that it
should taketaccount of the crop seasons and that it should be a weapon to be held in reserve.
There is no desire, however, to rostrain provinces and itates from resorting to requisition
ing, when they consider it essential in the public interest to do so. The Government of
India desire to stress the importance of eliminating as far as possible competitive buying..

StaTUTORY PRICE CONTROL.

The Government accept the recommendations of the ‘Conference that statutory priorc.

control should be instituted for all major foodgrains in all provinces, and a similar control
in redpect of an increasing number of non-agricultural commodities, particularly those
necessary to the cultivator. The Government are, howecver, of the opinion that in the
present emergent conditions all-India statutory prices for all foodgrains are an impossibility.
They consider that this will become possible e‘g building up -price comtrol first on a
provincial, then on a regional basis and, as cient distribution arrangements supported
by imports from abroad, enable the government to regain control of all stocks or suﬁrient
stacks to influence the markets. Pending the enforcement of statutory control of prices
throughout India, such provinces as desire to enforce statutory control or ceiling prices
will be permitted to’ do so. Special forms of price control are at present in operation which
arg designed by a descending scale to reduce prices. Such forms of price control may be
a necessity in the present, emergency lut our ultimate conception of statutory price control
ir & price fixed for a crop, which will remain fixed throughout that crop scason. It should
be fixed on the basis of & fair return to the cultivator. We agree that statutory prices
for foodgrains must be fixed with regard to variations in other commodity prices. We
consider that it must be the function of the Centre to co-ordinate statutory prices through-
out India with a view to the eventual building up of an all-India price contrel. For
that purpose statutory prices cannot be fixed without the consent of the Central Govern-
ment and the Centre must have the right to suggest changes of prices both upwarda and
duwnwards. The Government accept the recommendation of setting up of a small Stand-
ing Prices Committec at the Centre and that disputes relating to price changes which
may arise between the provinces and states and the Central Government should be referred
to thie committue,

) RaTIONING.,

The Qovernment of India regard recommendations relating to urban rationing as a
féndsmental part of the co-ordinated food plan. We recognise that the implcmentation of
these recommendations involves the acceptance of a considerable administrative burden and
expense but we do not accept the view thst the acceptance of these burdéns is heyond the
capacity of different administrations in India. The Government . of India, realise that
nlanning and organisation of rationing schemes must take time, but we urge all administra.
tione vot already engaged on the task, to take it up at once. L

All provinces and states are urged to . prepare plans for the card rationing of their
‘towns with a_pepulation of one lac and over, and to introduce as quickly as possible the
cssentinl preliminary forms of food control, sugh as zoning the areas in a city for
decentralised control administration, compiling information relating to streets and houses,

«_enforcing the Food QGrains Control Order, preparing the schemes for cardyrationing, the
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-establishment of Government grain shops where necessary and sllocating officers and seniu
staff for the duties of food control administration. In .some cases provinces are already
.operating, or have made detailed plans for, limited rationing schemes which are less’
extensive than those recommended by the Policy Committee. The Central Government are
pregared to allow such administrations to continue the operation of thege schemes, provided
they are satisfied that the schemes are associated with an effective application of the Food-
grains Control Order measurcs to check private hoarding, and to secure effective limitation
-of the overall demand. Such limited schemes should not be regarded as final but as a

bpsis for the eventual introduction to full urban rationing.
Sir J. P. Srivastava in his concluding remarks informed the Conference that the firat

.ship of foodgrains from abroad was already unloading at an Indian port and the second
ahip was expecled to arrive at any moment. The Food Member congratulated the

-Couference for having evolved an integrated food policy for all India. Unless India was
treated aa one economic whole, he maintained that the solution of the food problem wouli
be extremely difficult. S8ir J. P. Srivastava sfressed the importance of public associatign
with all schemes of fool control. In the course of his remarks be made a special appesal to
the Punjab representatives to give their utmost in this hour of natiomsl crisis, and asked
for the co-operation of all in this vital problem of India's food.

Pandit Lakshmi Kanta Maitra: How many people attended this conference
and to what extent were they themselves responsible for the shortage of food -
in the country? .

The Honourable Sir Jwala Prasad Srivastava: 1 have already said that
this conference was attended by representatives of .the Provincial and the State
“Governments. ' .

Mr. N. M. Joshi: May I ask whether there is any truth in the report
-which has appeared in the newspapers that the Government of India propose
to strengthen the Advisory Food Council? Can the Government give us any
:information on that point? ’

The Honourable Sir Jwala Prasad Srivastava: I am considering the matter. -

Mr. Abdur Ragheed Ohoudhury: Is it not a fact that the reprefentatives
of profiteers were in this conference, directly or indirectly? ,

The Honourable 8ir Jwala Prasad Srivastava: No, Sir. That is news to

e.
Pandit Lakshmi Kanta Maitra: Were any representatives of rice trade

invited to this conference?
The Heuourable Sir Jwala Prasad Srivastava: No, Sir, official representa-

tives only.

Mr. Amarendra Nath Ohattopadhyaya: What was the result of this con-
ference? .

The Honourable Sir Jwala Prasad Srivastava: A report has been laid on
the table giving the main conclusions. ‘

. Mr. Abdur Rasheed Ohoudhury: Is it not a fact that these conferences
tended to increase the price of rice? :

T\ho Honourable Sir Jwala Prasad Srivastava: Certainly not.

Awarp or ENEmyY PrIze SHIPS TO INDIA.

39. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Commerce be’
‘pleased to state whether any prize ships from the enemy have been awarded
1o the Government or to the nationals of India? If so, what are the parti-
«culars about the number and tonnage of such ships?

(b) Are such prize ships being operated on the coast of India or outside,
and through what agencies?

.. (¢) If no prize ships have been awarded to India, what is the reason for
X’fn yvh;n such ships have been awarded to some of the Dominions like South

ca ,

(d) Have Governthent made any representations to His Majesty's Govern-
ment in tlis connection, and, if so, what was the nature of such representa-
tions and the replies received by them?

The Honourable Sir M. Axizul Huque: (a) The Government of India”and
-other El:npxre Governments have come to a wonking arrangement with His
Majestv’s’ Government whereby the ultimate disposal of the net proceeds of

Ju

.
.

Prize accruing in all parts of the British Commonwealth will be a matter for ,

~d_ecision at the end of the war. There is therefore no ti f i i
award of prize ships to‘ India. ® 1m0 question of any immediate
B ¢



1

84 . LEGISLATIVE ASSEMBLY .. [9mE Nov., 1048

Since the outbreak of war, prize proceedings have been instituted in India/
in respect of 11 ships with an .aggregate gross tonnage of $0,008. Of these,.
three were seized in Indian ports and the remainder were seized elsewhere and
brought to India for prize adjudication. .

(b) At the request of His Majesty’'s Government, all ships in respect of
which prize proceedings were instituted in Indian courts have been placed ut
the disposal of the Ministry of War Transport in view of the very heavy
demands made on United Kingdom ships for war purposes. I regret that no
mformation can be given as to where theése ships are emrployed. :
" (&) and (d). The Government of India have not asked for the award o
any prize ship, and are not aware that prize, ships have been awarded to any
of the Dominions. '

Mr. K, C. Neogy: Was there any request from His Majesty's Government
for being allowed the loan of these prize ships: that were seized in Indian

waters? ) ' .

The Honourable Sir M. Asizul Huque: It was the request of His Majesty’s
Government. '

Mr. T. T. Krishnamachari: With reference to part (b) through what agencies:
these prize ships are being operated?

The Honourable Sir M. Asizul Huque: They were placed at the disposal of
His Majesty’'s Government by the Indian Government and by the Gowern-
ments of the Dominions. ' .

GOVERNMENT CO-OPERATION TO NON-OFFICIAL RELIEF ORGANISATIONS IN BENGAL.

40. *8ir Abdul Halim Ghuznavi: (a) Will the Honourable the Food Member
be pleased to state whether it is a fact that in the District of Faridpur in
Bengal the District Magistrate informed the organisers of the non-official relief
organisations and committees that no facilities would be provided by local
officials to any such non-official organisations, especially those with which the
Opposition is associated in one form or the other?

(b) Have the Government of India enquired whether the Government of
Bengal are helping or hindering the activities of the non-official relief organisa-
tions in Bengal? If the answer is in the affirmative, have the Goyernment of
India pointed out to the Government of Bergal the above specific case of
hindrarnice to the activities of the non-official relief organisations?

(¢) In what circumstances will the Government of India contemplate over-
riding the powers of the Provincial Government, and controlling the supplies.
snd distribution of food in the Province of Bengal?

The Honourable Sir Jwala Prasad Srivastava: (a) I have no information.
An inquiry has been made from the Bengal Government and a reply is await-
ed. ' :

(b) The Government of India have specifically drawn the attention of all
provincial Governments to the importance of enlisting the co-operation of non-
official organisations in Food and Relief organisation.

(¢) It is mot pessible to define the circumstances which will justify the exer-
ciso by the Government of India of their, statutory over-riding powers.

TRANSFER OF POWER TO INDIANS OVERSEAS DEPARTMENT TO GRANT OR WITHDRAW
‘ V1848 T0 EVACUEES OF FOREIGN NATIONALITY.

41, *8ir Abdul Halim Ghuznavi: Will the Honourgble Member for Indians
Overseas be pleased to state whether in pursuance of Notification No. 8785-D/
43-Public (c), Government of India, Home Department, New Delhi, dated the
9th October, 1948, by which 'the subject ‘‘Evacuees of British and foreign
nationalities’’ dealt with by the Home Department was transferred to the
Indians Overseas Department with effect from the- 1st October, 1943, the
power to grant or withdraw transit and permanent visas to the evacuees of
foreign nationalities is nbw being transferred to the Indians Overseas
Department? . ,

The Honourable Dr. N. B. Khare: The answer is in the negative. This
power remaing with the Home Department. .

¢
o
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SuppLy oF EssENTIAL CoMMopITIES OF LIiFE TO CIVIL PoPULATION.

¢2. *Khan Bahadur Mian Ghulam Kadir Muhammad Shahban: Will the
Honourable the Food Member be pleased to state: o o

(#) the detailed measures taken to make available to the eivil, population in
India supplies of all essential commodities of life at controlledsrates; -

(b) what steps have been taken for the equitable distribution of indispens-
able articles to the people of India with a view to rendering the food front
impregnable to enemy attack or propaganda; o

(c) whether civilian needs will be fully and adequately met befare the.r
export of foodstuffs is allowed out of India; and : o

(d) whether import of foodgrains into India from abroad will be arranged to

meet any deficit; if so, when?

Tha Honourable Sir Jwala Prasad Srivastava: (s) and (b). sIn respect of
foodstufis : ' .

A plen for the distribution of foodgrains from surplus to deficit areas is in
operation. Distribution to consumers is the function of provincial governments,
and urban rationing-is being progressively introduced. -

(¢) Yes, the.export of foodgrains from India has slreudy been prohibited.

(d) The import of foodgraims into India has already been grranged and several
ship-loads have arrived. ' ~ L

Mr, Muhammad Axhar Ali: What are the ports at which the ships have
arrived ? .

The Honougable Sir Jwala Prasad Srivastava: For security reasons I am
unsble to disclose that information.

Mr. Muhammad Azhar Ali: Is it still a secret after arrival here?

The Honourable Sir Jwala Prasad Srivastava: Yes, certainly.

Mr. Muhammad Azhar Ali: What happened to the foodgrains whjch have
come ?

The Honourable Sir Jwala Prasad Srivastava: I shall want notice of that,
but generally I cun say that they have been made over to the Provincial Gov-
-ernments which want them most,

Mr. @ovind V. Deshmukh: Do not Government have any information as
to the number of ships that have come and the quantity of food received ?

The Homourable Sir Jwala Prasad Srivastava: We have the information but
for security reasons it cannot be disclosed. ,

Pandit Lakshmi Kanta Maitra: What is the tofal quantity of foodstuffs that
have arrived so far?

The Honourable Sir Jwala Prasad Srivastava: Six ship-loads aggregating
about 30.000 tons have already been delivered and more is coming shortly.

Mr. K. O. Neogy: When did the Government of India first realise the
necessity of arranging for the importation of foodstuffs from abroad?

The Honourable Sir Jwala Prasad Srivastava: We have always recognised
the need for it but shipping difficulties intervened.

Mr. K. 0. Neogy: But is the Honourable Member in a position to indicate,
even approximately, the time.when they first impressed upon His Majesty’s
i‘:‘rr:;:et;n_ment the need for arranging shipping space for importing foodstuffs into

ndia? .

'l':;a Honourable Sir Jwala Prasad Srivastava: I shall require notice of that
question. . '

Nawabzada Muhammad Liaquat Ali Khan: Are the foodstuffs that have
come into India still lying at the ports or have they been sent to these various
provinces? .

The Honourable Sir' Jwala Prasad Srivastava: They have been delivered to
the provinces. ’

Nawabzada Muhammad Liaquat Ali Khan: Have they heen delivered at
the ports or have.arrangements been made tc transport the stuff to the various
provinces? What does the Honourable Member mean by ‘‘delivered’’?

The Honourable Sir Jwala Prasad Srivastava: I understand they have
already been cleared by the provinces.
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Nawabzada Muhammad. Liaquat Ali ‘Khan: Cleared out of the 'shlps or
huve they been cleared out of that particular port?'

The Honourable Sir Jwala Prasad Srivastava: They have been taken over
by the provinees in any case' but I cannot say definitely whether some of it is
not lying in the port.

Nawabzada Huhunmad Liaquat Ali Khan: Do I understand that the Hon-
ourable Member has no information on that point?

The Honourable Sir Jwala Prasad Srivastava: Yes.

« Mr, E. L. 0. Gwilt:- May I know at what price wheat from Australia is
" being landed in India? And if the Honourable Member feels that he is not
prepared to give the preeise pnce, will he be good enough to state whether it
is substantially less than the price at which wheat can be purchaapd by the
(Government of India from the wheat producing provinces?

The Homourable Sir Jwala Prasad Srivastava: Yes, that assumption is
correct it is substantially less. ’
PRIVATE IMPORTS OF INDUSTRIAL PLANT AND MAonntnnt.

43. *Pandit Lakshmi Kanta Maitra (on behalf of Mr. B, R. Gupta): Will the
Honourable Member for Industries and Civil Supplies be pleased to state the
total value of the industrial plant and mschinery, including Prime Mover and
Electrical Generating Equipment, that has been imported into this country on
private account since thé outbreak of the present war, and indicate industry-wise
the importation that has taken place?

The Honourable 8ir M. Azizul Huque: A statement showing, in such detuil
a8 is practicable, the velue of machinery and millwork imported into India
fromn September 1989 to July 1948 is laid on the table.

Statcmem @howing value of machmery and millwork imported snto India during September 1989

to July 1943.
(All igures in thousa.nd rupees.) A
(1) (2) (3)

. Total imports
8erial Articles. from Septem-
- No. ber 1039 to

July 1943.

1 Prime-movers—
Railway locomotives, engmeu, etc. . . . . . . 93,21
- Other locomotives . . . . . . . . 48,80
Other than locomotives = . . . . . . . . . 2,01,22
Total Prime-movers . . 3,43,08
2  Electrical machinery including generators, altorm,tzora, etc. . . . 7,82,27
3 Aerated water making m.chmery . . . . . 33
4  Agricultural machinery . . . . . . . . 73,95
5 Boilers . . ‘. . . . . 1,98,69
6 Boot and shoe ma.nufactunng maclunory . . . . . . 5,88
7  Leather tanning and curing machinery . . . . 3,27
8 Moetal working machinery including maohme tools . . . . 2,32,47
9 Mining machinery . . . . . 1,18,66
10 Oil crushing and reﬁmng mchmery . . . . . . . 89,88
11 Paper mill machinery . . . . . . . . 94,09
12 Pumping machinery . . . . . e . . . . 1,19,73
18  Refrigerating machinery .. . . . . . . . . 54,82
14 Rice and flour mill machinery . . . . N . 14,41
15 Saw mill and wood working machinery . . . . . . 317,80
16 Sewing and knitting maohmery md pam . . . . .. 1,86,58
17 Sugar machinery . . . . . . . 95,38
18 Tea machinery . . . . . . ‘. . . 57,40
19 Textile mochmery—Cotto . . . . A . . 6,67,28
20 Textile machinery—Jute . . . . . . e 1,83,35
21 Textile machinery—Wool . . . . . . . 16,37
22  Textile machinery others moludmg shuttles . . . . . . 1,46,07
23 Typewriters and parts . . . . . . . . 84,66
24 Unenumerated mwhmanon . . . . . . . . 8,93,20

Total o 44,49,44
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IMPORTS OF AMMONIA SULPHATE AND OTHER SYNTHETIO FERTILISRES.

44. *Mr. R, R. Gupta: Will the Secretary of the Education, Health and
Lands Department be pleased to state the quantity and value of the Ammonia
Sulphate and other synthetic fertilisers which have been imported into this
country during each year of 1940-41, 104142 and 1942-48, tBe importation of

each . chemical compound being shown separately ?
Mr. J. D. Tyson: A statement is placed on the table of the House.

value of synthetic fertilisers o’zporled into India during the yeg

Statement showing the quaniity and
- 1940-41, 1941-42 and 1942-

Quantity. Value.
Manures.
1940-41. 1941.42. 1942-43. 1940-41. 19041.42. 19042-43.
Tons. * Tons. Tons, Rs. Rs. Ras.
Nitrogenous. )
Nitrate of Soda . . 38,161 3,630 2 4,85,173 17,13,831 336
Sulphate of Ammonia 32,154 1,627 1,361 54,68,702 3,690,032 3,53,860
Others . . . 900 20 . 1,690,043 6,457 ..
Potassic.. .
Muriate of Potash . 1,685 " 100 696 2,02,839 23,656 2,91,989
Others . . . 140 .. .. 23,017 .. e
. Phosphatic.
Superphosphate . . 6,732 2,728 .. 10,49,8908 4,569,677 e
Others . . . . 337 20 .o 42,260 1,104 .
Onmgouﬂdc. .
Ammonium Phosphate . 1,389 250 . 3,38,209- 63,700 .-
ers . . . . 1,013 1,202 2 64,234 66,316 100

Total . 47,403 8,680 2,061 78,43,3756 17,083,773  6,46,255

Rarion PRRMITS POR PURCHASE OF AUTHORISED NEWSPRINT.

45. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for In-
dustries and Civil Supplies be pleased to state if it is a fact that instead of
supplying newsprint quotas to newspapers in India, Government mnow issue
ration permits for purchase and use of authorised newsprint?

(b) Is it a fact that the allotted ration of newsprint has to be purchased in
8 calendar month, and if not so obtained the permit in regard to that month
lapses? ,

_(c) What arrangement have Government made to ensure the supply of news-
print to be regularly made in accordance with ration permits? If none, why?

(d) Have any instances come to the notice of Government in which the
rationed newsprint has not heen supplied to the newspapers? If so, what action:
hav;h Goac:)mmenbt:l taken to ensure the rationed supply? If none, why?

e . P
matle nourable Sir M. Azizul Huque: (a) and (b). The reply is in the affir-

(c) Stocks of newsprint, whether with dealers or with
, : v , newspa
frozen’ and can be issued in so far as the former are concerned I;nll);rzgai:li;:
ratmn-pemnts issued by the Central Government, and in so far as the latter
ars concerned, against use permits given to them or against special
Instructions given by the Goverpment which are issued only when stocks with

. pewsprint dealers are exhausted. Thus the Central Government has complete
control over stocks within the country, and to the extent that they are satis-
facttcz'jy',Tiupplxels atnghSt xf'iation permits too will he satisfactory.”

e reply to the first part is in the affirmati ion i
hasu?):en Lt:;ken a8 indicated 'bnptﬁe reply toep;'a.n?c‘;fne. Action in such cases

Mr. chand Navalrai: Is it a fact that v ith
rat-lgr;l pg;nits but no newsprint is available ? 1y often these people go with

¢ Honourable 8ir M. Axixul Huque: That is not correct

Mr. T. T. Krishnamachari: May I know if the freezing order applies to

stock imported into this country after the date of this order or stocks held by

newspapers prior to that date?

E!ewne Honourable Sir M. Axisul Huque: 8o far as stocks in possession of
Spapers are concerned, they are frozen and we are in complete control- of

8ny stocks that are brought into the country by import 4
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INDIAN SEAMEN ENGAGED ON THE UNITED KinepoM REGISTERED SHIPS, ETC.

46. *Mr. N, M. Joghi: (a) Will the Honourable the Commerce Member be
pleased to state the number of Indian seamen engaged on the United Kingdom
registered ships n (i) the coastal and (ii) overseas trades of India during the
last four years since the commencement of the present war?

(b) Were any Indisn seamen employed by the ships of any other member
of the United Nations? If so, which, and how many? )

*+ (c) What is the total number of Indian seamen engaged by ships on the
Indian Register during the last four years?

The Honourable 8ir M. Azizul Huque: The information is being

collected and will be laid on the table of the House in due course.

EQUALIZATION OF RATES OF ALLOWANCE FOR MEN AND WOMEN UNDER THE INDIAN
WAR INJUBRIES SCHEME.

47. *Mr. N. M. Joshi: (a) Has the attention of the Honourable the Labour
. Member been drawn to the fact that the difference made between the rates of
allowances paid to men and women under the War Injuries Schemes in Great
Britain has been removed some time ‘back so that men and women receive
allowances at the same rates? -

.- (b) If the reply to, the above be in the affirmative, do the Government of
India propose to make s similar change in the Indian War Injuries Scheme,
and o bring the rates of allowances paid to men and women on the same level ?

The Honourable Dr. 'B. R. Ambedkar: (a) Since notice of this question was
received, I have ascertained the position in Great Britain. It is a fdct that
the distinetion between rateg for relief for men and women has been abolished
in Great *Britajn.

(b) The question will be considered.

INSERTION IN GOVERNMENT CONTRACTS OF CONDITION FOR FAIR TREATMENT OF
LaBous. :

48. *Mr. N, M. Joshi: Will the Honourable the Labour Member be
pleased to state whether the subject of the need for insertion in Government
contracts of a condition regarding fair treatment of labour was discussed at
one of the Tripartite Labour Meetings? If so, what action do the Govern-
ment of India propose to take on the subject?

The Honourable Dr. B. R. Ambedkar: Yes, it was at the third meeting
of the Btanding Labour Committee. To be precise the subject discussed was
need for insertion of a condition regarding fair wages for labour in Government

contracts, and not fair ‘‘treatment’’ of labour. Government have already

accepted the principle so far as the Central Public Works Department is con-
cerned and the necessary preliminary steps for enforcing such a provision are
under active consideration. The question of the introduction of such a clause
in the contracts of other Government Departments will be taken up soon after
the scheme has been introduced in respect of Central Public Works Depart-
meut labour. ‘

Mr, Hooseinbhoy A. Lalljee: What is the meaning of ‘‘active-considera-
tion”’? 1Is there any time limit involved?

The Homnourable Dr. B. R. Ambedkar: Yes; I see quite lclear]y the difference .

between a matter being under consideration and under active consideration.

Mr. Hooseinbhoy A. Lalljee: Is there any difference of time?

The Honourable Dr. B. R. Ambedkar: That means that the matter is really
mearing completion. , ‘ ’

RULES OONCERNING ‘‘ OUT OF CLASS * ALLOTTEES IN NEW DELHI.

49. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Labour Member please state whether it is & fact that before the introduction of
the revised rules for allotment of residences in New Delhi during the war,

- persons who were allotted quarters were allowed as a concession to remain in
occupation of those quarters after they became out of class, when no aécom-

(modation of the class to which they were entitled was available?
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(b) If the snswer to (s) is in the affirmative, what are the reasons for

alising the same occupants by the introduction of the proviso below rule .

. };6?2) (k) by relegating them to a junior position by treating the dates on which
they became out of class as the dates of their posting?,

(c) Is it not a fact that by the operation of the proviso seferred to in (b)
above, the persons remain longer in occupation of the lower class of quarters
and thus great hardship is caused to persons who are entitled to those quarters
under revised rule 4 by compelling them to wait longer than it would be
necessary had the proviso not been in operation? . R

(d) Does the Honourable Member propose to reconsider, and to remove the
griovancesl of all. concerned by deleting the proviso below rule 7 (b) under lists
II and III. .

(e) Does the Honourable Member realise that by the introduction of the né
policy viz., determination of seniority as regards the claim for quarters by the
total length of service, practidally all new entrants to whatever class of

- quurters they were entitled will have to go without quarters and be put to great
.bardship? .

(f) With a view to redressing their grievance, does he propose to consider the
feasibility of amending the rule so as to allow the counting of seniority from
the date of posting in the case of new entrants who have not been allotted any
+quarter so far and in the case of others from the date on which they became

out of class?
(g) If the amendments suggested were accepted, will they be given

jmmediate effect?

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) The penalising arises more from the shortage of accommaqdation .than
from the proviso to rule 7 (2) (bj. , L.

(¢) Yes, but this cannot be helped under the existing circumstances.

{(d) No. Nothing can remove the grievances unless there is increased
accommodation at the disposal of Government, which does not seem to be
possible so long as the war lasts.

(e) I do not-consider that this is the case, but so long as the accommoda-
tion available is short of requirements, whatever rules are made, some persous
are hound to be put to hardship. . '

. (f) This is already provided for in the rules.
{¢) Does not arise,
(b) WRITTEN ANSWERS.
8vurrLIEs oF IRON, STEEL, CEMENT, ETC., T0 CIviL PoPULATION. AND FuXcTIONS OF
HONORARY ADVISERS OF CEMENT, IRON AND STEEL.

50. *Maulvi Muhammad Abdul Ghani:  Will the Honourable Member for
Industries and Civil Supplies please state:

(a) bow the needs of the civil population in matters of iron and steel and
oement, coal and paper, are met;

_(b) what the i\unctions are of the Honorary Advisers of Cement and Iron
aBrjg Steel ; who they are, and where their offices are located, and who deals with

ibar cases; "

-

(¢) whether the' Honourable Membey has any control over these Honorary -

Advisers; ,

(d) whether an Honorary Adviser is paid any allowance; if so, how much;
what his establishment charges ar# and how they are met; g

(e) whether the Honourable Member is aware that there is acute soarcity
of cement in Bihar, and black marketing is rampant there and- cetnent cannot
be had for less than Rs. 12 per bag and that, too, not without much difficulty
and the help of black marketeers; and

(f) the quantity of cement, iron and steel supplied to the population'
in Bihar last year, and whether the persons supplied ‘with, cement, iron and

ajas and Maharajas or middlemen ?

only R, .
%‘pe Honourable Sir M. Azizul Huque: (a) to (f). I lay on the table of the * -

House a statement showing the information required by the Hon'ble Member.
. &
¢
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. Stgtement. ’

(a) Witl; regard to iron and steel, the Aystem of control enforced under the Iron and
Steel (Control of Distribution) Order, and the Iron and Steel (Scrap Coatrol) Order, provides.
for civil needs by (1) the allotment of a quota to the Industries and Civil Supplies Depast--
ment for distribution to various civil applicants for licences to acquire steel; (2) allowing.
‘cartuin quantities of stesl to be .acquired and disposed of without licence up to limits.
fixed by the Industries and Civil Supplies Department. The Industries and Civil S.upp!lel
Department allots a portion of its quota to the Iron and Steel Conmtroller far distributing
to stock-holders to meet these unlicensed sales; (3) allowing the Iron and Steel Controller:
and his Deputies to meet important civil needs from rejected and defective ateel.

With regard to cement, the needs of the civil population are met from quotas allotted.
each month to the five Regional Honorary Cement Advisers situated at Bombay, Calcutts,.
Cawnpore, New i and Lehore. i :

With regard to coal, the needs of the civil population are met under what is known.
as the Provincial Coal Control Scheme_ which was introduced in January, 1943. Usader
this scheme, the Controller of Coal Distribution fixes monthly quotas of the number of
waguns of coal that he can make available for each Province to meet the requirements Jf

; domestic consumption and of small industries not dirgetly engaged on war work after-
meeting the priority requirements of essential industries, loco. and shipping coal, etc. He-
also works out for each Colliery the quotas that a colliery can supply to each Provincial
area. . The detailed distribution of the Provincial quotas.among different consumers within
the Province is the responsibility of the Provincial Coal Controller appointed by the-
Provincial Government. In October 1943, a coal rationing scheme for all:India was put
into operation under which quotas have been fixed for consumers of coal of every category.

With regard to paper, 30 per cent. of the Indian mill prdduction of paper has beea
releared for consumption by non-Government users of paper in India. An organisation
known as the Paper Control and, Distribution Association- consisting of representatives of the-
paper industry has been set up at Calcutta to arrange for equitable distributior to all nom-
Government consumers of paper at controlled rates.

(b) and (c). The functions of the Regional Honorary Cement Advisers are to issue-
authorisations for the supply of cement against the allotments received by them from the

*Omco, of the I_lonorary Cement Advjser to the Government of India, IEew Delhi, each:
m:: ) Fol.low;pg M:ra lt;lhe EHonora.ry ent Advisers :—

Adviserse:—1. Mr. H. E. Ormerod, lent by the Cement Marketing Co. i .
Bogb;ﬂ—ligno;ry Cet;:ent. Adviser, New Delhi. g Co. of India Ltd,
"2, Mr. C. W. Fowler, lent the Cement Marketin X i utd. —
Begional Honorary Comel'lt, Advib;{r, Bombay. g Qo of Indis, Ltd Bomﬁs{

3. Mr. 8. E. Bara, lent by Messrs. Balmer Lawrie & Co., Ltd., Calcutta—Regionak
Honor&ry (jement. Adviser, Calcutta. '

4. Mr. J. C. F. Davidson, lent by Messrs. Bird & Co., Lahore—Regional- 3
Cement Adivser, Lahore. V. ’ gional: Honoraey

5. Mr. C. J. L. Stokoe, lent by Messrs. Bird & (‘o., New Delhi.—Regi y
Compnt "Aduiser, New moer. by ir o ew Delhij egional Honorary

6. Mr. D. H. Peelyates, lent by Messrs, Bird & Co., Cawnpore—Regional Honorary
Adviser, Cawnpore, :

The Rggiond Honorary Cement Adviser, Calcutta, deals with Bihar cases.

There is no Honorary Adviser for Iron and Steel. The Honorary Cement Advisérs are-
under the control of the Supply Department. .

(d) The Regional Honorary Cement Advisers receive no allowances and their establish--
ment charges are not met by Government. The Honorary Cement Advirer to the Govern-
ment of India, New Delhi, is, hdwever, paid a car allowance of Rs, 100 p. m, -and out-of-
pocket exnenres. The establishment charges of this Adviser are Rs. 715 p. m. which are
.met by Government.

{e) Yes. 1 may add that scarcity of cement for civil needs and conditions resulting
therefrom are not confined to Bihar alone but exist in all parts of India, due on the ome-
tand to the heavy Defence Services demand, and on the other, to the shortage of coal
resulting in reduced production.

(HH 'lehe information asked for by the Hon'ble Member cannot be supplied without an.
expenditure of time and labour which would be unjustifiable in war time, but the civil
needs of Bihar in respect of cement and iron and steel receive exactly the same considera-
tion as of other {m*ts of India and are judged on their merits, irrespective of the social
statns of the applicanta for supplies of these articles. :

APPOINTMENT OF OFFICERS AND STAFF IN THE FoOD DuPARTMENT,
51.-*Maulvi Muhammad Abdul Ghani: Will the Honourable the Food.
Member pledse state: o . .
(a) whether the appointments of officers in the Food Department have béen:
completed ; . \ ‘
(b) the number of officers appointed with their ranks and salaries;
. (¢) whether the Department called for any suggestions from the Muslim-
Tengue Party; if so, if any one 86 nominated has been appointed : if se, to what
" post and on what salary; and ' .
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{d) the total number of ministerial oﬁcers sppointed, and the number of

Muslims therein?
The Honourable Sir Jwala Prasad Srivastava: (a) No.

15

\

(Incll.mvo of
pension).
600
500
500

600
600

3,000
1,800
S.P. 400
0.8.P.£30
2,500
(Pay of
rank).
2,750
2,208
(Pay of
rank).
1,80
1,600
2,000
(Provmoml):
1,750
2,000
2,000

1,750

900
1,200
1,126

‘1,200

800
750
760
800
1,000

1,100+

1,130
(Pay of
rank).
1,000

565

(b) and (d). Statements giving the requiredginformation are laid on. the-
table of the House. R
{c) Yes. The suggestions are still under consideration.
’ STATEMENT I,
Serial Name. Designation.
No. ) Department of Food (Secretariat).
1 Mr. R. H. Hutchings, C.M.G., C.I.E., Secretary *
1.C.8
2 Mr. W.H. Kirby Rationing Adviser
3 Mr.W.H.J. Chrlstle, 0.B. E., , 1.C.S. Deputy Secretary
4 Mr.N.T. Mone, I.C.S. . Deputy Secretary
5 Mr. N. N. Wanchoo, 1.C.8. Under Secretary .
6 Mr. S. M. Yusuf, LCS. Under Secretary o
7 Mr. 8. R. Maini, P.C.8. Under Secretary
8 Rai Bahadur D. N. Maitra Assistant Secretary
9 Mr. N. C‘}r 31) lnku'h B M.Sec. (Lond‘) gtatistical 32;«
10 Mr, M. Y, Qureshi, B.A. uperinten .
11 Mr. S. K. Sen, M.A. . . Superintendent . . .
12 Mr. 1. J. Malhan, B.A. ) Superl:.ntendont . . .
13 Mr. A. A. Shah . . Superintendent . . .
Directorate General, 'Food.
1 Mr. B. R. Sen, L.C.S. , Director General of Food .
2 Mr. A. P. Hume, I.C.S. . Deputy Director General (Mxhtqry)
3 BIr.iE‘di" E. J. Boug)iton, 0.B.E., Deputy Director General (Purchase)
+ 4 Hon’hle Somerset Butler Deputy Director General (Grains)
8 Col. L. J. L. Addison, LA. Assistant Director Geneval (Pur-
- . chase).
6 Mr.J. R. H. Bartlett, F.A.C.L,, F.C.8. Chief Technical Adviser .
7 Mr. E. W. Mathew . Director Foodstuffs Supplies
'8 Major F. P. M. O’Sullivan, R.I.A.8.C. Director of Purchase (L{,i]:iMy)
9  Mr. Blois Johnson Director Processed Foodstuffs .
}‘l) ﬁ:pt}{ AbMAThom?on Director of Purchase (Foodgrains)
. M. D. Apostolides Officer-in-Charge, Karachi Food-
12 Mr. J. F. Morse graios Di; tve Depot.
13 Ca.t .H.Kh Deputy Director .
1 p an . Deputy Director .
4 Mr. D. N. Xhurody Dy. Director of Purchase .
156 Mr. Nazir Ahmad . Dy. Director of Purchase (Food
. grains).
16  Mr. Ijaz Ahmad Dy. .Dl)roct.or' of Purchase (Food-
grains).
{; Mr. T. g Rama Iyer Deputy Director
18 N Sahney Deputy Director . .
- . ls?'mha' d . Deputy Director . .7
2 Mr N C' ¥ l: L Deputy Director
. Mukerji Assistant Secretary and Adminis.
o ) trative Officer.
22 Mr. A. E. daCosta Assistant Becretary and Adminis-
. trative Officer.
23 Capt. E. W. Hart . N Inspeotor of Controlled Flour Mills
. and Grain Depots.
24 Mr. C.R.V. Subban , Aassistant Director (Tobscoo) .
26, Mr. M. R. Thadapi Assistant Director of Puichase

(Military).
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Name. Designation. Pl::.y
Capt. N. 8. Gidwani . . . Assistant Director of Purchase 830
(Military). (Pay of rank).
Mr. H. R. Khan . A . Assistant Director . . 500
Capt. R. Whalley . . . . Assistant Director of Purchase 960
(Military). (Pay of rank).
Mr. X. Gopalan . . . . Assistant Director of Purchase - 600
(Foodgrains). '
Mr. G. Chaudhary . . Assistant Director . . . 400
Mr. P. P. Nair . . . Asmsistant Director of Purchase 600
(Foodgrains). )
Mr. M. N. Das Gupta . * . . Assistant Director of Purohase 600
(Foodgrains).
Mr. J. 8. Narayana « . . Assistant Director of Purchase © 600
N (Foodgrains).
Mr. I. U. Lakhia . . . . Assistant Director (Grains) . 600
Lt. M. G. Abhyankar . . . Assistant Director (Grains) . 560
Dr. D. V. Karmarkar . . . Assistant Technical Adviser " ap 3§’g+
Mr.E.M.Bee '.& , . . Technical Adviser . ’ 500
Mr.M.A. H. Khan .. . . Deputy Assistant Director of Pur- 350
i chasp (Military). ,
Mr. 8. A. Qureshi . . . . Deputy Assistant Director of Pur- 350
chase (Military).
Mr. B. Mitter . . . uty Aasistant Director of Pur- 350
chase (Military).
Mr. Barkat Ahmad . . Deputy Assistans Director of Pur- 350
chase (Military).
Mr, D. D. Gupte . . . Deputy Assistant Director of Pur- 350
. , chase (Military).
Mn Brij Raj Kishore . . . ‘Deputy Assistant Director of Pur- 350
chase (Military).
M» 8. P. Joshi~ . . . Industrial Planning Oﬁoor . 300
Mr.T. M. Rama Aiyengar . . Industrial Ph.nnuﬁ . 300
Mr. W. D. Saleem . . Assistant Indust: Plsnmng Officer 225
Mr. Harcharan Singh Bni . . Assistant Industrial Planning Officer 200
Mr. M. A. Kabir . . . Assistant Industrial Planning Officer 225
Mr. 8. R. Johri . . . . Asaistant Industrial Planning Officer 300
! (Tobacco).
Mr. P. R. Kashyap . . . Assistant Industrial Planning Officer 200
Mr. Y. A. Mehta . . . . Assistant Industrial Planning Officer 200
Mr. 8. R. Swarup . . . . Aseistant Industrial Planning Officer 250
Mr. Imtiaz Ahmad . . . Assistant Industrial Planning Officer 200
Dr.D.V.RajaGopal . . . AsgistantIndustrial Planning Officer 200
Mr. B. 8. Lalia . . . Asoutmt Industrial Planning Officer 200
Mr. 8. K. Srivutsv. . . . um{ Industrial Planning Officer 200
Mr. Sarmukh 8ingh . . . Assistant Industrial Planning'Officer 200
Mr. P. G. Kurup . . . . Assistant Industrial Planning Officer 200
Mr. P. Thothadari . ‘ . Assistant Industrial Planning Officer 175
Mr. Abdul Hamid = . . . Assistant Industrial Planning Officer 176
Mr. K. K. P. Ni . . Asaistant Industrial Planning Officer 250
Mr. Abdul Rahim Khan . ., Asaistant Industrial Planaing Officer 200
Mr. Y. V. Salpekar . . . Assistant Industrial Planning Officer 200
Mr. G. Vaswani . . . Assietant Industrial Planning Officer 200
Mr. Tazimul Haq . . . Assistant Industrial Planning Officer 200
Mr. R. Parikshit . . . Assistant Industrial Planning Officer 200
Mr. Bala Ram Dhawan . . Assistant Industrial Planning Officer 200
Mr. M.ohd Sadiq . . . Assistant Industrial Planning Officer 200
Mr. Jon Benediot Chltombn . . Arsistant Industrial Planning Officer 200
Mr. Mohd. Ikramullah . . . Assistant Industrial Planning Officer 200
Mr. A. N. Chaddah . . . Asgistant Industrial Planning Officer 175
Sugar Controller for India.
Mr. N. C. Mehta, I.C.8. . Sugar Controller for India . . 3,250
Mr. 8. A. Iyengar, 1.C.8. Dy. Sugar Controller for India . o P l.;gg‘ ,
Mr. R. C. Srivastava, B.8c., 0.B.E. . Technical Adviser . * g ;so
Rai 8ahib 8. K. Dikshit, B.A. (Hone. ) Adsistant Bugar Controller for India 776
Mr. Shashi Kiran, M.A., LL.B. Ausgistant Sugar Controller for India 825
Rai 8ahib I. H. Desai, B A, LL B. . Assistant Sugar Controller for India 1,000
Mr. 1. P. Mathur, M.A napector . . 300
Mr. 8. N. Gupte, M.A. Ins . . 300

nspecto:
* Pay not debitable to the budgot of the S.C.I.
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Berial Name. Dusignation. Pay.
No. .
Regional Food Commaissioners. Rs.
1 BirColinCampbell Garbett, K.C.I.LE., Regiona! Food Commisricner, Pun. 2,750
Ca8.I., C.M.G. jab Region.
2 Mr. M. R. Ghulati . . . Deputy Rdgional Faod Cdhmis- 1,
sioner, Purnjab Rogion.
8 Rai Bahadur Col. Dina Natb, C.I.E. Regim:m.l Food Comuuissioner, U.P. 2,500
gion. .
4 The Hon'ble Mr. Justice H. B. L. Regional Food Commissioner, 4,000
Braund, Bar. at-Law. Eastern Region. .
6 Mr.P.K.Basu . . . . Deoputy Regional Food Commis- 900
- sioner, Eastern Region.
# Dewan Bahadur C. P. Karunakara Regional Food Commissioner, 2,300
Menen. Madras Region.
7 Mr.J.B.Roas . . . . Regional Food Commissioner, 2,650
Bonmibay Region. . .
8 Khan Bahadur Bir Ahdul Hamid, Regionai Food Commissioner, 2,500
C.L.E,, O.B.E. Rajgutana. Region.
Group Liatson ra.
1 Mr, Balkrishen . . . . Group Liaison Officer, Punjab States 1,000
3 Mr. Onkar Nath Bajpai . . Ggoup Liaison Qfficer, Eastern 500 ,
tates.
3 Rao Bahadur 8. V. Kanungo . . G;oup Liaison Officer. Central India 1,000
tates. |
STasEMENT IT.
! Total No. of Total No. of
Name of the Department/Office. Ministerial Officers, Muelim Ministerial
appointed. officers.
Food Department (Becretariat) . . . . 133 33
Pirectorate General, Food . . e . 335 76
8ugar Controller for India . . . . 44 11
Regional Food Commissioners . . . 38 8

BaX oN THE 8AILINGS OF PILGRIM SHIPS FROM INDIA.

52. *Nawab Siddique Ali Khan: (a) Will the Honourable Member for Indians
‘Overseas please state whether the announcement by the Central Government
made on the 10th August, 1943, imposing a ban on the sailing of pilgrim ships
‘from India, has been widely resented by Muslims in this country?

(b) Have Muslims protested against that decision and asked Government to
‘make arrangements for pilgrim ships? If so, what action has been taken on
‘their demand?

(c) Is the Honourable Member aware that the Honourable the Defence
‘Member tock the courage to tell the House on the 12th August, 1943, that if .
the route this year became safe and the lives of Hajis were not in danger, he
would again raise the question in the Executive Council and with the Member
‘for Indians ‘Overseas? 4

(d) What action has bebn taken on his promise?

The Honourable Dr. N. B. Khare: (a) and (b). Dissatisfaction with Gov-
-ernmerit’s decision and requests for the provision of pilgrim ships have been
-expressed by certain Muslim Associations and individudls. Government regret
‘they have beeh unable:to alter their previous decision.

(c¢) and (d). Yes. The position has been watched but it has not been pos-
sible to reopen the matter as the route is still unsafe.

PILGRIMAGE To ARABIA BY LAND ROUTES.

53. *Nawab Siddique Ali Khan: (a) Will the Honourable Member for Indians
Overseas please state the number of persons who have applied for permission to’
perform pilgrimage to Arabia by land routes?. '

_ (b) Do Government propose to make satisfactory - arrangements for their
journey? If not, why not? :

The Honourable Dr. N. B. Khare: The question should have been addressed
to the External Affairs Department. :

FixATION OF WHOLESALE AND RETAIL PRICES BY GOVERNMENT OF BENGAL FOR
Pappy AxD RICE. -

. B4, *Mr. K. 0. Neogy: (s) With reference to the order of the Government of

Bengsl fixing & graduated scale of maximum wholesale and retail prices at which
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paddy, and rice can be sold’or purchased with effect from different dates, and
penalising ‘any breach thereof on the part both of the buyer and seller, will the
Honourable the Food Member be pleased to state how far the object of this order
has in practice been realised? .

(b) Does the Honourable Member propose to make a statement showing, for
the different periods in respeét of which the different rates have been fixed by
the aforesaid order, the actual prices for which the principal foodgrains were:
available in any quantity to the civilian population generally in the city of
Calcutta and the different district headquarters of Bengal? Is it a fact that.
while this order has been rigorously enforced against cultivators from whom
purchases of rice or paddy are made at the instance of Government, the prices-.
authorised under the order for retail sale of rice and paddy to the general con-
sumer have proved altogether illusory, and that one of the immediate results-
of the promulgation of the said order has been the almost complete disappear-
ance of stocks of rice from almost all the important centres of conshmption?

(c) Is it a fact that the aforesaid order has so far, in effect, put a premium:
.on black market operations? To what extent have the summary powers given
to the executive put into operation and proved successful in bringing out hiddemn.
stocks? " - '

The Honourable Sir Jwala Prasad Srivastaya: The material required for a
complete reply to the Honourable Member’s question is not available with
the Central Government. An inquiry has been mode from the Government of
Bengal, and their reply is awaited.

BurrLY OF FOODGRAINS JAT CONTROLLED OR CONCESSIONAL PRICES To NONW-
MiitaRY EMPLOYERS OF CENTRAL (GOVERNMENT AND GOVEBNMENT OF BENGAL.

55. *Mz. K. 0. Neogy: (a) Will the Honourable the Food Member be pleased
to state what the different classes are of non-military employees of the Central
Government, including those of Railways, employed in Bengal, as well as the
employees of the Government of Bengal, that are in the enjoyment of a conces-
sion under which foodgrains are supplied to them at controlled or reduced prices?

(b) What is the total number of such emplovees of the Central Government
and the Government of Bengal, separately, end what quantities o? rice, wheat
and other foodgrains have been supplied to them at controlled or concessional
prices, month by month, since January last?

(¢) Who ure the authorities in Bengal charged with the duty of furnishing
supplies for the benefit of these Government employees, and what is the ap-
proximate extent of the stocks that they have maintained from time to time to
enable them to discharge their obligation, and through what agencies in Bengal’
have ht!;eae stogks been acquired, and at what prices on an average, month by
month?

(d) Is it a fact that persons belonging to certain official or semi-official
organisations, such as the Air Raid Precaution Services and Civic Guards, have
also been given the benefit of the aforesaid concession? If so, who aré the
authorities in Bengal charged with the dutv of furnishing syunplies for the bene-
fit of these persons, and what ‘s the approximate extent of the stocks that they
have maintsined from time to time to enable them to discharge their obligation,
and through what agencies in Bengal have these stocks been acquired, and s%
what prices on an average, month by month? "

(e) Have the acquisition and maintenance of stocks for supplying the afore-
said privileged classes of persons with foodgrains at concessional or controlled
prices, contributed towards the creation of scarcity conditions and the preval-
ence of high prices in Bengal? :

The Honourable Sir Jwala Prasad Srivastava: (a) All Central Government
Civil servants stationed in Bengal who are in receipt of pay of Rs. 800 p.m. or

less, and all Railway servants and their families are entitled to get foodgrains
at concessional rates. )

¢(b) and (c). The total ﬁumﬁer of eligible Central Civii Government em-
ployecs, including the Posts and Telegraphs and Railways, in Bengal is about
1,62,000. In Calcutta arrangements for supplies have been made by thier

L -
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Bupply Department in collaboration with the Provincial Director of va;l Sup-
lies, and in the mofussil by heads of Departments in consultation with the
local authorities. © The Railways have their own purchasing organisation,- whose
duty it is, in the first instance, to buy locally for their requirements, but the
responsibility for ensuring that the Railways receive adequate supplies rests
with the Provincial Government. . )

" In regard to the quantities supplied, the stocks mainteined and the prices
at which purchases were made from time to time, details are not readily avail-
able and the Government consider that their collection would involve an amount
of time and labour that would not be justifiable in existing conditions. °

(d) Information regarding Bengal Government employees and the official
and semi-official organizations such as the A. R. P. Bervices and Civic Guards,
‘has been called for from the Bengal Govcrnment and their reply is awaited.

e) No.

© S8T0CKS 0F FOODGRAINS HOARDED BY EMPLOYERS IN BENGAL.

56. *Mr. K. O. Neogy: (a) Has the attention of the Honourable the Food
Member been drawn to the following statement made in the Council of State by
the Honoursble Mr. Parker in the course of the Food Debate, on the 12th
August, 1943:— ’

“I must say that my impression is that there is a large amount of hoard-
ing, but that a large proportion of it is what I would call unintentional. I will
tell you two cases where I have been a hoarder myself, as an employer. When
I found that my employees could not get grain, I went out and bought grain
in larger quantities than I or they had done before. T had never bought such
large quantities before in normal times. Why did I do that now? Not so much
becayse I was frightened about the future, but because I wanted to start my
own organisation of grain shops to supply my employees with food. I natu-
rally had to stock the -required foodgrains in fairly large quantities in order to
make sure of supplies for a reasonable period of time. Not only did I do that
for a few thousand people whom I happened to be employing as manager of a
company, but I also did it for my own personal staff. I started a little grain
sbop in my compound which was run by one of my servants. There also I had
to keep a stock of grain. That is all very harmless, in general terms. But
the fact remains that it gives the impression that large stocks are being bought
and taken away’’'?

(b) Is the Honourable Member aware—

(i) that the practice reférred to above has been followed almost universally
by all the important and influential employers in Bengal, either directly or
through their organised Associations and purchasing agencies, and that the
enormous stocks of foodgrains: available within the Province of Bengal, were
acquired a{ different times by them at comparatively high prices for initially
building up’ such stocks and replenishing them from time to time; and

(ii) that these hoarding operations have materially helped in the withdrawal
of a very large ‘proportion of available stocks in Bengal and the creation of con-
.dxﬁons. of scarcity throughout the Province and prevalence «f continually soar-
ing prices? -

(c).Was any attempt made at any time to impose official control on such
operations, or even to obtain accurate information about the nature and ex-
tent thereof, and their bearing upon the food crisis in Bengal?

(d) Is it a fact that prior to the ‘‘recent’ amendment of the Foodgrains
Control Order, referred to by the then Member-in-Charge of the Food Depart-
ment in his reply to my starred question No. 148 on the 2nd August last, there
was no authority enjoyed by the Provincial Government to require returns of
stocks of foodgrains hosrded by employers, far less to require them to take out
licenses for the storage of foodgrains? What information has been obtained
ae regards the extent of the hoarding resorted to by the aforesaid employers

since the promulgation of the aforesaid amendment of the Foodgrains Control -

Order ;.nd what Government control, if any, has been imposed upon their °
stogks .
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(¢) Does the Honourable Member propose to make a detailed statement.
giving intormation as to the extent of stocks of foodgrains available in the
different areas of Bengal obtsined as ‘a result of the successive ‘‘food-drives’’
undertaken by the Government of Bengal in respect, firstly, of the mofussil
districts and rurel greas, and, secondly, of the Caloutta and Howrah areas?
Were the hoards of foodgrains held by employers referred to above fully com-
prised within the scope of these food-drives, or was any exception made in
favour of any single party or interest in this matter in the actual course of the
food-drives? )
' The Honourable Sir Jwala Prasad Srivastava: (a) Yes. . .

(b) The Government of India are aware that there has been large scale
purchasing in Bengal and other provinces by employers of labour as an insur-
ance against shortage of foodstuffs. They have no reason to believe that such
purchases have on the whole been excessive for the purpose in view, and they
bhave consistently advised Provinoial Governments and employers, through their
regional Food Commissioners against the holding of excessive reserve stocks.

(c) Yes. ) .

{d) The Provincial Government have had since November 1941 powers under
the Defence of India Rules to make orders regulating or prohibiting the keep-
ing, storage, distribution, acquisition, use or consumption of foodgrains. Mate-
rial for a complete reply to all parts of the Honourable Member's question is-
not readily available with. the Government of India.

REPATRIATION OF DESTITUTYE PERSONS FROM CALCUTTA.

57. *Mr. X. 0. Neogy: (a) Will the Honoursble the Food Member be pleased
to state whether he is aware of any proposal of the Government of Bengal
for the promulgation of an ordinance suthorising the repatriation of the desti-
tute persdns fromn towns to their respective villages? If so, is the Honourable
Member iu a position to state the approximate number of people who may be-
repatriated under such a measure? '

(b) Is the Honourable Member aware  that an increasing number of destitute

. villagers have been pouring into the City of Calcutta and other towns, big

and small, particularly because of the absence of anything like adequate relief
measures in_their respective villages?

(¢) Will the enforcement of the proposed Bengal measure against such per-
sons take placc only after necessary arrangements for famine relief in the
respective rural areas have beer: made on the basis of the relevant provisions.
of the Bengu! Famine Code? Has any such or other conditions been ugrced
to by the Government of Bengal in any consultation, ecither formal or informal,
that may have taken place between that Government and the Food Department
of the Cenira! Government?

The Honourable Sir Jwala Prasad Srivastava: The material required for a
complete reply to the Honourable Member’s question is not available with the
Central Government. An inquiry has been made from the Government of
Bengal, and their reply is awaited,

STATEMENTS BY SECRETARY OF STATE FOR INDIA ON FooD SITUATION IN INDIA.

58, *Mr. K. O, Neogy: (a) Will the Honourable the Food Member be pleased
to state whether the recent statements made by Mr. Amery, the Secretary of
State for TAdir, on the food situation, particularly those made in the House
of Coninons on the 12th and 14th October and in a public speech at Birmingham
on the 15th Qctober, were based upon information supplied by or through the
Goverrment of India? ‘ ‘

(b) Mo which period doess Mr. Amery’s statement that the death rate in
Bengal was erlimated at about 1,000 a week, including Calcutta, but it uight
be higher, relate? - i

(c) What nsre the detailed figures in respect of Calcutta .and the different
districts of B:uncal, separatelv, which went to make up the above number

. during the pericd in question?

() Has *he attention of the Government of Tndia been drawn to the editoriul

* article in the Sunday Statesman, dated the 17th October last, under the head

(
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{“The Death roll’’ in which the estimated death roll from starvation in Bengal
was put between 9,000 and 11,000 per week on the basis of official statistics as- _
indicated particularly in the following extract therefrom:— ;
“‘adept at under-statement, Mr. Amery admitted that Bengal's weekly
death-roll trom starvation ‘‘might be higher’’ than his 1,000; tlte very imperfect.
official statistics available suggest that it might be higher than our 9,000 or-
11,009, which figures have those official statistics alone as their shaky basis’’?
(¢) Heve the Government of India taken steps for the purpose of verifying
th:se statistics, and conveying to Mr. Amery the correct position in the matter?
The Honourable Sir Jwala Prasad Srivastava: In reply to (a), (b) and (c),
the Government of India have supplied information on the food situation in
India, regularly, to the Secretary of State, but it is,not‘ known whether Mr.
Amery’s statements have been based on - that information, nor whether the:
press reports of these statements are correct. An inquiry has been made from
His Majesty’s Government and their reply is awaited. :
d) Yes. .
: Ee)) The Government of India have made and will continue to make every,
effort to supply correct information.
SEATEMENTS BY SECRETARY OF STATE FOR INDIA ON F0OD SITUATION IN INDIA.

59. *Mr, K. 0. Neogy: (a) With reference to Mr. Amery’s statement at
Birmingham on the 15th October that the dangerous possibilities of the situa--
ticn were fully realised by the Government of India as soon as the loss of
Singapore aud the invasion of Burtha showed that India could no longer rely
upon her customary rice imports from Burma or easily secure wheat cargdes:
from Australia, will the Honourable the Food Member be pleased to state what
precavtionary measures in regard to augmentation of food supplies were teksn
after the loss of Singapore and before the fall of Rangoon?+ Was the®attention:
of the Government of Bengal drawn by the Central Government to the neces--
sity of augmenting or conserving supplies of foodgrains in the Province, parti--
cularly for the benefit of the civil population, at any time within this period’
a8 a precautionary measure? If not, were any other precautionary steps sug-
gested to the Government of Bengal during the said period? If so, to vthat
effect, and on what dates? o

(b) With reference to Mr. Amery’s statement in the House of Commons-
on the 12th October last, that at the beginning of the year His Majesty’s Gov-
ernment provided the necessary shipping for substantial imports of graia to
India in order to meet prospects of serious shortages which were subsequently
relieved by the excellent spring harvest in Northern India, when was such
shipping provided, and were such shipments on their way to India and actually
reached any port of India at any time? What quantities of foodgrains were
represented by these shipments? Was any opinion conveyed to His Majesty’s
Government since the.aforesaid provision of necessary shipping that the ship-
mants were noi needed in India? If so, on which dates and on whose advice
was such opinion communicated, and with what result? )

() Does the Honourable Member propose to explain fully the position

referred tu in a Reuter’s message quoted by Lord Strabolgi in the House of
Lords on the 20th October to the following effects

_.."In the early part of this year the Indian Government realising the possi-
bilitis of continued shortage pressed for large imports of food into India and
received 1,50,000 tons. This was only part of the amount asked for. With'
operations in North Africa and U. Boats sinking, the position became acute-
and in view of these facts coupled with the bumper harvest in the Punjab, the
Government decided not to press for further imports. It is now admitted
that rhis was a serious mistake"’? .

The Homourable Sir Jawala Prasad Srivastava: (a) The period between the
loss of Singapore on 10th February and the fall of Rangoon on 7th March was-
only 20 days. The action taken by the Government. of India was not precisely
relnt_;ed to this period, nor specifically addressed to the Government of Bengal,
'Durmg the first four months of 1942, three important conferences, attended by**
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representatives of provincial Governments, were called by the (.}ovémment.of
India, at which were considered the control of prices, conservation of supplies
.and the increased production of foodstuffs, with special reference to the emer-
gency caused by Japan’s entry into the war. That Emergency was desgrxbed,
.and the steps nécessary to increase the country’s food supply outlined in the
.speech tof the Honourable Member 'in charge of the Department of Educntloq,
Health and Lands, in opening the Food Production Conference on the 6th April

1942, a copy of which will be found in the Library of the House.

(b) and (c). Shipments of wheat from Australia amounting to about
160,000 tons, in all, arrived in India between November 1942 and the end of.
April 1043. This quantity did not represent the full amount for which the
.Government of India had asked, but in view of the very difficult shipping posi-
tion of the United Nations at that time, as ‘well as the serious shortuge of food-
grains in Ceylon, coupled with the success which hud attended the efforts of the
Government of India to procure old-crop wheat earlier in the year and prospects
©of a good rabi harvest, the Government of India agreed to forego urther ship-
* ments of wheat, on the understanding that a claim for imports later in the year
‘might be favourably considered. We have had 'to make that claim, and ship-
‘ments of wheat are nbw arriving in Indian ports. ’

STATEMENTS BY SECRETARY OF STATE FOR INDIA ON FoOD SITUATION IN IXDIA.

60. *Mr. K. 0. Neogy: (&) With reference to the speech made at Birmingham
by Mr. Amery, the Secretary of State for India, on the 15th October, mention-
ing the gradua! increase of population of India as a factor contributing tc the
present fond situation, will the Secretary for Education, Health and Lends
‘be pleased to state when for the first time the steady increase of population
.of Indis. same to benrealised by the Central Government, and how far the efforts
of the-Central as well as Provincial Governments have been successful ever
gince in increasing the production of essential foodgrains so as to keep puce
with the said increase of population? ' :

d )

(b) Waat are the reasons for not initiating the ‘‘Grow More Food’’ Campaign
earlier than April, 1942?

fe) Will the Honourable Member refer to the answer given to my unstarred
question No. 51 on the 5th August last, indicating the increase in area and
yield of foodgrains in 1942-48 over 1941-42 in different Provinces, and, explain
the decrease recorded therein in the case of Bengal of 660 thousand acres under
Kharif foodgrains and 701 thousand acres under rice, and a falling off of 2,608
4housand tons in the production of Kharif foodgrains and of 2,905 thousand tons
in that of rice? How much of the said deterioration is explined by unfavour-
able weather conditions or natural-calamities, and how much approximately is
by the denisl policy followed in certain parts of the Province, as well as evacua-
tion of eivil popllation due to military reasons or occupation of tracts of land
on behalf of the fighting forces? Is the Honourable Member in a position to
furnish details approximately indicatin§ fhe acreage of homestead, cultivated.
and culturable waste lands in Bengal occupied by the military or vacated by
the civil pnpulation for reasons of security, and. assess approximately the =ffect,
if anv, on the "‘Grow Mord Food’’ Campaign in Bengal by military policy?

(d) What steps have beeu taken in different Provineces to re-instate the agri-
- cultural population of areas compulsorily evacuated for military regsons and
occupied un behalf of the fighting forces, in other areas and provide them with
all facilities of ‘finance and equipment, 80 as to enable them to. resume. their
activities of farming; and what is the acreage thus brought into cultivation as.
<ccmpared with the acreage vacated as stated above? .

Mr. J. D. Tyson: (a) and (b). The pressure of & growing population on th
gupplies of essential foodgrains produced in India has been realised by the Cen-
4ral and Provincial Governments for some decades. Efforts have been made
over a long period to counter this pressure by the initiation of such schemes as
_ﬁnsnci.al resources permitted for the extension of irrigation and the development

" of agriculture by means of vigorous research and the application of the results
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of research to the land of the cultivator. Judged by import figures India’s nor-
mal production of foodgrains fell short of her normal requirements by no more
than 4 per cent.# This deficit was easily made good by imports, mainly of rice
from Burmas which, till 1087, was a part of India. Until the outbrecak of hosti-
lities in the KFar East there was no difficulty in making foodgrhins available to
" the people of India at a reasonable price. The need for an intensive ‘‘Grow
More Food' Campaign, prosecuted at the expense, to some extent, of India’s
valuable cash crops, did not, therefore, arise until,. in the course of the wur with
Jupun, India was threatened, in the spring of 1942, with the loss of supplies
from Burma. ) '

(¢) In the statement attached to the reply to unstarred question No. 51 of
the 5th August last, Kharif foodgrains included rice. The figures for rice were
also given separately, to showthe increase or decrease under rice. The
decrease in the area and produetion of kharif foodgraine in Bengal in 1942-43,
was mainly attributable respectively to an increase in the area under Jute and
to extensive damage to the rice crop by the cyclone of October 1942 and by
insect pests and diseases. Details are not available of the effect on production .
of the other factors mentioned in the question, but that they could not have
affected the production to any appreciable extent will be evident from the fact
that this year’s first forecast of rice acreage in Bengal shows an increase by 2
million acres over the 1941-42 acreage and by 2} million acres over the 1942-43
acreage. ' '

(d) The information asked for is not available and is being collected from
the Provinces. ‘

PosITION OF SUPPLIES OF FOODGRAINS IN BENGAL.

61. *Mr. K. 0. Neogy: (a) Will the Honourable the Food Member be pleased
to make -a comprehensive statement, indicating district by district, 4s far a8
-possible, the position of the supplies of foodgrains in Bengal during the last
months of August. September and October.  separately ?

(b) Has any instruction been given by the Food Department, formally or
infcrmally, to Provincial authorities for the purpose of ensuring an improvement-
in the methode of distribution of foodstuffs and organisation of relief measures
in the districts, towns and rural areas of Bengal? If so, to what effect .and
with what reqult? ) ‘
~ (e) To what extent, on material points, does the present scheme of relief
inaugurated by the Government of Bengal differ from the requirsients of the
Bengal Famine Code in regard to (i) the controlling organisation, (ii). relief
works, (iii) allowances of food to different classes of persons, and (iv) special
measures for the relief of poorer families among the middle class?

(d) Has, the Honourable Member satisfied himself about the suitability of
the standard gruel served from free kitchens to the destitute population in
Bengal at different centres, from the points' of view, firstly, of sufficiency as
regards _!:he 'mlnimum human requirements, and, secondly, of its suitability as
regards its ingredients and their effect upon the health of the people servea,
havi.g regard to their ages and varying degrees of continued privation? Has
any expert opinion been obtained either by the Central Government or the Gov-
ernment of Bengal, on these points? If so, what is the substance of that
opinion, and by whom has it been expressed? .

The Honourable 8ir Jwala Prasad Srivastava: (a), (c) and (d). Material -
for a reply to parts (a), (c) and (d) of the Honourable Member's question is not .
readily available with the Central Government, and has been called for'from
the Government of Bengal. The suitability of the standard gruel is at present
under examination and I do not wish to make any pronouncement until that
examination is concluded. ' .

(b) The Government of India are closely and continuslly in touch with the
Sr:)getretﬁ::fent of Bengal with the quec_t of improving methods of distribution

: lief measures. Pracﬁ.ﬁcal agsistance and cdvice have been given; rail and
river distribution has been improved; s senior military officer has been appoint-
ed as Director of Transport in Bengal; local rationing schemes have been
;nfrodpcegl, and over 5400 relief centres have been opened. Reports' from cer-
ain districts show that there has been a perceptible improvement in conditiéns.

: o
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FEREDING OF LABOUR ENGAGED ON MILITARY WORKS IN BENGAL BY MILITARY
AUTHORITIES.

62. *Mr. K. 0. Neogy: (a) With reference to the Associated:Press message,
vdated New Delhi, the 19th October, 1948, to the effect that arrangements are
bemng made by the Military authorities to relieve the Bengal Government of
its responsibility for feeding labour engaged on military works, will the Hon-
ourable the Food Member be pleased to make a statement:

(i) fully explaining the arzangements that were hitherto in force between
the Military authorities and the Government of Bengal in this matter; ,

(ii) giving the quantities, month by month, since January last, of the food-
graine supplied by the Government of Bengal for this purpose; and

. (iii) showing the average prices paid per maund for different kinds of food-
graius by the Military authorities to the Government of Bengal during this
period, comparing them' with the average prices' paid by the Government of
Bengsl for procuring such supplies? .

" (b) What quantities had to be acquired and maintained by the Government
of Bengal. month by month, for carrying out its responsibility in this matter,
ever since it was undertaken by that Government?

(¢) What independent arrangements for the procuration of foodgrains in
Bengal will be made -hereafter by the military authorities for feeding' labour
engaged on military works in that Province? '

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). No final deci-
sion has been reached with' regard to the arrangements referred to in the Press
message. In the case of mogt of the works in question the Military Author-
ities have hitherto had no direct responsibility for providing the requirements
of Civilian labour; this responsibility rests with the employers of the labour
under the Civil Department concerned, and with the Provincial Government.

The Statistical Material for a complete reply to parts (a) aud (b) of the
question is not readily available and a report has been called for from the
Bengal Government. :

(c) None.

UNSTARRED QUESTIONS AND ‘ANSWERS.
ALuMINA IMPORTED DuTy FREE.

2. Shams-ul-Ulema EKamaluddin Ahmad: Will the Honourable the Com-
merce Member be pleased to state the quantity of alumina that has been
admitted duty free in this country since 19897 Is any action under
contemplation for withdrawal of the facility for importation of alymina free
from customs duty? .

The Honourable Sir M. Azizul Huque: The information asked for in the
first part of the question is being collected and will be laid on the table in due
course, ;

- The reply to the second part of the question is in the negative. The atten-
tion of the Honoursble Member is invited in this connection to the Govern-
ment of India, Commerce Department Resolution No. 6-T/Sim/40, dated the
20th July 1940, published in the Gazette of India of the same date.

SupPLy oF RATIONS To THE MILITARY IN BENGAL AT CONCESSION RATES.

8. Mr. K. 0. Neogy: (a) Will' the Honourable Member for Food be pleased
to state what the different classes are of personnel of the military forces,
combatant as well as non-combatant, stationed in Bengal, that are entitled
to free rations or the supply of essential foodstuffs at concession rates?

(b) Does the Honourable Member propose to make & statement indicating
the quantity of rice, wheat (including flour) and other foodgrains that had to
be acquired ir Bengal, month by month, since January last, for the benefit
.of such personnel? Through what agencies were such supplies scquired in
Bengal, and at what average prices, month by month? What stocks had to
be carried by the supplying agencies or any other authorities responsible for
Juaintaining these supplies from time to time in Bengal? '
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(c) To what extent has the acquisition and maintenance of stocks for
supplying the above privileged classes of persons stationed in Bengal with food
grains, contributed to the creation of scarcity conditions and the prevalence
of high prices in Bengal? . ,

The Honourable Sir Jwala Prasad Srivastava: (a) The necessary information
will be given by the War Department. : )

(b) No foodgrains have been purchased for the Defence Serviced from
Bengal since January last. .

(¢) Does not arise.

SuppLY OF FOODGRAINS To EMPLOYEES OF THE DEPARTMENT OF COMMERCE AND
INDUSTRIES AND CIVIL SUPPLIES IN BENGAL AT CONCESSION RATES.

4. Mr, K. C. Neogy: (a) Will the Honourable Member for Commerce and
Industries and Civil Supplies be pleased to state the different clesses of
employees under the control of his Departments and employed in Bengel that
are in the enjoyment of a concession under which -foodgrains are supplied to
them at controlled or reduced prices?

(b) What is the total number of such employees and what quantities of
rice, wheat and other foodgrains have been supplied to them at controlled or
reduced prices, month by month, since January last? ,

(c) Who are charged in Bengal with the duty of furnishing supplies for
the benefit of these employees, and what is the approximate exteut of the
stocks that they had to maintain from time to time to enable them to dis-
charge their obligation, and through what agencies in Bengal have these
stocks been acquired, and at what prices on an average, month by month?

The Honourable Sir M. Azizul Huque: The information is not readﬂ:’ avail-
able'but is being collected and will be laid on the table of the House in due
course. . .

‘SvrPLY oF FOODGRAINS To EMPLOYEES OF THE LABOUR DEPARTMENT IN BENGAL
: AT CONCESSION RATES,

5. Mr. K. 0. Neogy: (a) Will the Honourable Member for Labour be
pieased to state the different classes of employees under the control of his
Department and employed in Bengal that are in the enjoyment of = conces-
sich u?nder which foodgrains are supplied to them at contrdlled or reduced
prices .

(b) What is the total mumber of such employees and what quantities of '
rice, wheat and other foodgrains have been supplied* to them at coatrolled or
reduced prices, month by month, since January last? g

'E (c) Who are charged in Bengal with the duty of furnishing supplies for

R.'(he benefit of these employees and what is the approximate extent of the

; ctocks that they had to maintain from time to time ‘to enable them to dis-

; charge their obligation, and through what agencies in Bengal have these stocks

: been acquired, and at what prices on an average, month by month? o
__ The Honourable Dr. B. R. Ambedkar: The attention of the Honourable
Member is invited to reply given. by the Honourable the Food Member to
starred question No. 55 on the 9th November 1943.

SuppLy OF FooDGRAINS To EMPLOYEES OF THE F0ooD DEPARTMENT IN BENGAL
AT CoNOESSION RATES.

6. Mr. K, O. Neogy: (a) Will the Honourable Member for Food be pleased
to state the different classes of employees under the control of his Department
and employed in Bengal that are in the enjoyment of a coficession under which

~ foudgrains are supplied to them at controlled or reduced prices? '

+_ (b) What is the total number of such employees and what quantities of
Tice. wheat and other foodgrains have been supplied to them at eontrolled or
reduced prices, menth by month, since January iast?

(c) Who are charged in Bengal with thq duty of furnishing supplies for the
henefit of these employees and what'is the approximate extent of the stocks
that they had to- maintain from time to time to enable them to discharge
their  obligation, and through. what agencies in Bengal have these stocks.
been acquired, and at what prices on en gverage, month by month?

' c2
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The Honourable Sir Jwala Prasad Srivastava: (a) I am replying to this
question on behalf of all the Departments of the Government of India other
than the Railways to whom the Honourable Member has addressed it. All Contral
Civil Governmelit servants stutioned in Bengal who are in receipt of pay of
Rs. 300 per month or less are eligible for a concession of the nature indicated.

(b) and (e¢). The total number of eligible Central Civil Government employ-
ees, including the Posts and Telegraphs but excluding railways servants in
Bengal, is about 22,000. In Calcutta arrangements for supplies have been made
- by the Supply Department in collaboration with the Provincial Director of Civil
Supplies and in the mofussil by heads of Departments in consultation with the
local authorities. In regard to the quantities supplied, the stocks maintained.
and the prices at which purchases were made from-time to time. details are not
readily nvailable and Government consider that their collection wculd involve
an amount of time and labour that would not be justifiable in existing eondi-

. tions. . - ’

Brocks oF FOODGRAINS RELEASED FROM ARMY RESERVES FOR CIVILIANS IN BENGAL.

7. Mr. K, 0. Neogy: (a) With reference to the statement made by Mr.
Amery in the House of Commons on the 14th October that some stocks of food-
grains have already been released from Army reserves for the benefit of the
civilian population in Bengsl, will the Honourable the Food Member be pleased
to state the quantities of the stocks thus released during different periods and
in different areas in Bengal, and what proportions the stocks thus released
roughly bore t6 the amounts of Army reserves of foodgrains held in Bengal
during the corresponding periods?

. (b) Since which date has the Food Department been responsible for the:
procurement of foodstuffs for military requirements, and what are the difterent
kinds of foodstuffs that the said Department .procures to meet these require-
ments? Is the said Department solely responsible for the procurament of
focdstuffs for such requirements in respect of = the fighting forces stationed
within India, as well as the export of foodstuffs for the benefit of Indian
forces stationed abroad?

(¢) How much of the military requirements have béen met hy the

. procurement of foodstuffs of different kinds within the Province of Bengal since

Jenuary last? What quantities of rice have been procured in Bengal for

meeting such requirementd, month by month, since January last, and what
were the average prices paid for it in the respective months?

(d) Is the Honourable Member in a position to satisty the House that the
procurement of ‘foodstuffs in Bengal for military requirements has not contri-
buted either to the shortage of foodstuffs available for civilian population or
45 the high prices thereof?

The Honourable Sir Jwala Prasad Srivastava: (a) About 28,000 tons of
wheat have been released for the civil population in Bengal this year from im-
ports specially ordered for the Defence Services. - It is not in the public inter-
est to disclose_the Army Heserves of foodgrains in Bengal.

" (b) The Food Department has been responsible for procurement of foodstuffs
for the Defence Services since its creation on 2nd December 1942,

The types of foodstuffs procured for the Defence Services include all grains
and products thereof for men and animals of the Defence Services and, in addi-
tion, such items of processed foodstuffs for men as are available from indigen-
ous sources. ‘ .

{¢) Certain quantities of Shakapara Biscuits, tinned and bottled provisions
including chutney, pickles, condiments and a few other minor items, are obtain-
ed from Bengal. As regards biscuita, wheat products for the manufacture of
these are supplied from Defence Services stocks and are not drawn from the
resonrces of Bengal. No rice has been purchased in Bengal. - .

(d) Yes.

\
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MOTIONS FOR ADJ.OURNMENT.
BANNING PUBLICATION OF- BENGAL GOVERNOR'S ORDER AGAINST THE Amrita
Bazar Patrika.

Mr. President (The Honourable Sir Abdur Rahim): Sir Abdul Halim
Ghuznavi has given notice of a motion for the adjournment of the business of
12 Noox the Hotse for discussing a definite matter of urgemt,public import-
* ance, numely, the prohibition under Sub-rule (1) of Ryle 41 of the
Defence of India Rules, by the Chief Press Adviser to thq Government of
India, of the publication outside the Province of Bengul of an order (intended
to be applied oniy within the Province of Bengal) served on the Editor of,the
Amrita Bazar Patrika under the Order of His Excellency the Governor o
Bengal on 8th October, 1943 under the clause (b) of the sub-rule (1) of Rule 41
of the Defence of India Rules prohibiting the printing or publishing within the
Province of Bengal only any document gontaining a reférence by way of com-
ment or otherwise, relating to the economic condition in Bengal, the food and
supply situation, relief and distress, ete.

[ have not been ‘able to understand the position clearly. I should like to
kuow what the facts are. _ : ’

Sir Abdul Halim Ghuznavi (Dacca -cwm Mymensingh: Muhammadan Ru-
ral): Sir, the facts are that the order of the Government of Bengal was limit-
¢d to Bengal only. May I read the Order? ‘

Mr. President (The Honourable Sir Abdur Rahim): Yes, if it is not u very
long one. ' . ‘

Sir Abdul Halim Ghugznavi: It is not. It runs thus:

“In exercise of the power conferred by Clause (B) of Sub-Rule (1) of Rule 41 of the
Defence of India' Rules, the Governor is pleased to prohibit the printing or publishing

within the Province of Bengal of any document containing a referente by way of comment
or otherwise to Order No. 928-Pr., dated the 8th October, 1943, of which a copy %s hitherto

anexed."’ »
’ eThe annexed Order is absolutely clear; it only applies within the Province of
Bengal. ’ :

Mr. President (The Honourable Sir Abdur Rahim): What is that Order

‘

referred ' to?

Sir Abdyl Halim Ghugznavi: T will read that also:

“In exercise of the powey conferred by Clause (a) of Sub-Rule (1) of Rule-41 of Defence
of India Rules, the Governor is pleased, for the purpose of securing the \pubhg safet, 4 .and
ths maintenance of public order, to order that any mattgr, relating to economic conditiong
in Bengai, tha food and supply situation, rel.nef and distress and . Civil Defence services
or organisations, shall, before being published in the dmrita Bazar Patrike newspaper, till
further orders, be submitted for scrutiny to the Speclgl Press Adviser, Calcutta.”

It is ubsolutely clear that this Order was intended only for Bengal arld not
outside Bengal. Therefore, I submit that the Chief Press Adviser had no
buriness to kill this news by prohibiting its publication throughout the rest of
India. Of course it cannot be published in Bengal, that is admitted. The

Order has clearly defined that it has only to be-used in the Province of Bengal
and nowhere else. . . . ' - .

Mr. President (The Honouruble Sir Abdur Rahim): T wotld like to know
why it was confined. to Bengal. .

Sir Abdul Halim Ghuznavi: That is the Order. I have read it to wou.
The Government of Bengal have only applied it to their own province. )

Mr. President (The Honourable Sir Abdur Rahim): . Would the same reasons
apply for other parts of Tndia? ‘

Sir Abdul Halim Ghuznavi: Not necessarily.

The Honourable Sir Sultan Ahmed (Member for Information and Broad-
casting): The assumption that any Order was passed by the Chief Press Ad-
viser prohibiting, under Rule (1) of Rule 41 af the Defence of India Rules, the
printing or publishing of any paper or document or anvthing like that, is in
itself unfounded. There s no sueh order. -

Mr. President (The Fonourable Sir Abdur Rohim): In view of the state-
n.uent,'made by the Lender of the House I rule the motion out of order. . LR

(83 )
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.Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan TUrban); Was
there. any advice. . . . : '
Mr. President (The Honourable Sir Abdur Rahim): Order, order.

FAILURE TO &IVE PUBLICITY To MORTALITY DUE To STARVATION IN BENGAL.

Mr. Pregident (The Honourable Sir Abdur Rahim): The next motion is iu
tbe naome of Mr. Govind V. Deshmukh. He says that the business of the
Assembly be adjourned for the purpose of discussing a definite matter of urgent
. Public importance, namely, the failure of the Government of India to give ‘true
and extensive publicity, in time, of the mortality in Bengal due to starvation.

- It is rather general. Besides, this question can be discussed on the

days which will be allotted for food debate.
- Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammsden): Sir, T
do not wish to move this and the nbxt adjournment motion which stands in
my name. :

‘

FAILURE TO TAKE TIMELY ACTION FOR PREVENTING ACUTE Foop Crisis 1IN BENGAL.
Mr. Preaident (The Honourable Sir Abdur Rahim): The next motion is in
the name of Mr. Essak Sait. He wishes to move for the adjournment of the
business of the Assembly to discuss an urgent. maiter of definite public im-
portance, namely, the failure of the Goverument of India to take timely action
to prevent the acute food crisis which I3engal is undergoing now the possi-
bility of which must have been in Government’s knawledge previously.

That can also be discugsed in the fodd debate.

Mr, H. A. Sathar H. Essak 8ait (West Coast and Nilgiris: Muhammadan):
I understand that the Leader of the House has to make a statement in con-
nection ‘with the allotment of two days for food debate.

The Honourable Sir Jwala Prasad Srivastava (Food Member): = I have
already stated in' answering questions that 1 am going to get two days for food
debate. - '

Many Honourable Members: We vant three days.

The Honourable Sir Jwala Prasad Srivastava: T will agree to three days -
provided ‘no Resolutions are moved. .

Sir Muhammad Yamin Ehan (Agra Division: Muhammadan Rural): We
will agree to that. ' '

Mr, Govind V. Deshmukh: The anuouncement should come through the
proper channel. The Leader of the House should make a statement in this
connection,

Mr. N. M, Joghi (Nominated Non-Official): May I ask which are the three
days allotted for food debate. :

Mr. President (The Honourable Sir Abdur Rahim): Order, order.

FAILURE TO CONSULT THE LEGISLATURE re AGREEMENT FOR UNITED NATIONS
RELIEF. AXD REHABILITATION ADMIKISTRATION.

Mr. President (The Honourable Sir Abdur Rahim): The next motion is in
the name of Mr. Krishnamachari. He prcposes to move Ior an adjournment
of the business of the Assembly for the purpose of discussing a definite matter
of urgent public importance, namely, the failure of the Government of India
to consult the. Legislature in the matter of the agreement for United Nations
relief and rehabilitation administration.

I think this matter was brought up before the House once before..

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): The Resolution tebled in the lust Session was subsequently withdrawn
and it happens that today the Agent General to the Government of India at
Washington is signing the Agreement. It has also transpired ‘that the depart-
ment has communicated to several bodies, like the Federation of Tndian
Chambers of Commerce, that before the final draft is. approved the Legisla-
ture’s approval will be obtasined. "I now see an announcement in the papers
—a Press Note—and it says that the signature of the Agent General will be
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subject to the Legislature approving. It is an unheard of procedure. -I think
the Legislature is entitled to discuss this matter and voice its views on
action of the Government. ‘
The Honourable Sir M. Azizul Huque (Commerce Member): I should
explain the whole position; it was in Ssptember 1941 that Hls Majesty’s Gov-
ernment invited the representatives of the Dominions and India to consider
the question of post-war relief and thereafter the United States Government,
the Government of China, and the Government of Russia considered all these
. matters from different points of view. It was before the last Session that the
question came to us whether India is prepared to sign an agreement. We
raised from India from the very start that in any question of post-war rehabi-
litation of devastated areas we in India have a special liability towards
those Tritories in Asia which have been under enemy occupation and In
which there js a large Indian population; and that is the attitude which we
took all along; and then we actually iabled a Resolution before this House in
which we desired the approval of this House,  But thereafter there were
certain further inquiries to be made in view of the discussiond which we had-
with several Members informally. These points required to be clarified, and:
at that stage we did not anticipate that the conference would be called, as
it has been called today. In betwecen that time, there has been
a new principle, namely, our signature to that agreement nowhere
binds India to any effective action. In other words, it is amerely a confor-
ence of Dominion representatives and the United Nations and. India to put
the signature to a document that in case the Legislature approves of auy
further action, India will participate in the details. Till then India will be
a member, and at any time if India feels that she cannot thereafter agree to
any - decision, we will stand out. It has been consistent with the altitude of
Indis from the very beginning, not only during the war, but even before, thai
India is always associated in all international conferences. We took
part in international conferences and I may say that this question
was taken up by the international conference at Geneva also. In
view of that we thought that at least our agreenient to the extent of signature
subject to legislative sanction at s later stage, will be the proper action,
consistently with the attitude of India; and I feel that there is nothing to
fear. We have consulted Chambers of Commerce; we propose at the prbpe_r
stage to consult the Legislature for any. effective action to be taken.

Mr. T. T. Krishnamachari: I would like to submit that that is not
exaotly as it has been stated; the Honourable Member has not told us atout

the urgency of subscribing India’s signature to this document.

The Homourable Sir M. Azizul Huque: What more urgency is there except
that the United Nations decided, not India, that the conference will be held
on the 9th November and there was n> time for us to table a motion before
this House. ' '

Mr. T. T. Krishnamachari: In that case, 1 submit that it would not have '
mattered at all if the signature had not been given and India had been
allowed to enter into an agreement after the Legislature had disoussed it.
Besides, it forces the hand of the Legislature.

The Honmourable Sir M. Azizul Hugue: No, no. I can assure the Hous>
that it would be the free decision of this Legislature whether India will be
isolationist or will be a participant in international cooperation not only for
the post-war ‘world rehabilitation but in other matters also. _

_Mr. T. T. Krishnamachari: T would like to state one thing with your per-
misgion, 8ir. If the Honourable Member will say that the approval of the
Legislature shall be that the elected members of this Legislature alone decide

Mr. President (The Honourable Sir Abdur Rahim): That is not allowed.. .
On the facts stated by the Honourskle, Member for Commerce -and the
assurance given by him I hold that the motion is not th order.
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HUNGER-STRIKE OF PoLITiCAL PRISONERS IN BRAGALPUR CAMP JAIL.

Mr. President (The Honourable Sir Abdur Rahim): The next is Mr. Kailash
Behari Lall’s notice. He wishes to discuss a definite matter of urgent public
importance, namely, the assault by lathi charge on the political prisoners 1o
Bhagalpur campejail on 21st October, 1948, and the consequent hunger-strike
of some of the prisoners in the same jail since then and the failure of the
Government to resolve the seriousness of the situation to save the lives of
the hunger-strikers. ' .

. This happened on the 21st October; what has happened since then.to these
hunger-strikers? ; . '

Mr. Kailash Bihari Lall (Bhagalpur, Purnea and the Sonthal Parganas:
‘Non-Muhammadan): That is not yet known; as far as my information goes,
threy are still on hunger-strike. : ‘

Mr, President (The Honourable Sir Abdur Raehim): What are the facts?

* The Honourable Sir Reginald Maxwell (Home Member): I have no informa.
tion as to whether they are on hunger-strike or not. The matter is entirely one
falling within the provincial responsibility, and the Government of lndia have
no information on the subject, nor have they any responsibility for passing any
orders in such a matter. .

Mr. President (The Honourable Sir Abdur Rahim): The administration of
jails is, I suppose, & provincial subject? :

The Honourable 8ir Boqmd Maxwell: Yes.

' Mr. Kallash Bihari Lal): But at present the Bihar Government is  under
section 98 of the Government of India Act, and there is no responmsible gov-
ernment there; the Government ef India is responsible for law and order in
the province and these prisoners are all political prisoners on account of the
political movement there which was controlled by the Government of India,
and the Government of India owes some duty for the welfare of those prisoners.

Mr. President (The Honourable Sir Abdur Rahim): Very well; it has been
ruled more than once that the administration . of jails, being a provincial
subject, no motion can be made here on that matter. I therefore hold tha
the motion is not in order. T k

CONTINUANCE OF CENTRAL GOVERNMENT'S SUBSIDY To SIND.

Mr. President (The Honourable Sir: Abdur Rahim): The next one is in tne
name of ‘Mr. Jamnadas Mehta. He wishes to discuss a definite matter of
urgent public importance, namely, the continuance by the Government of
India of the payment of a subsidy to the Province of Sind in spite of the
“highly improper conduct .of the Government of that province in profiteering
in the supply of food grains to the other provinces who are bearing the burden
of that subsidy. ’

I do not know whether the allegations are correct or not. How is a ques-
tion like this a fit subject for an adjournment motion? The objest of the
motion seems to be to recommerid that certain action should be taken by the
Government of India with respect to the Sind Government'’s subsidy. ™iat
surely can only be done on a Resolution; it cannot be the subject of an
adjournment motion. :

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammidan
Rural): May I submit that it could be dune by the Government of India by
some Ordinance immediately? ' '

Mr. President (The' Honourable Sir Abdur Rahim): I do not know that. Yeu

had better approach the proper authoritics for that purpose; the House dues
not issue any ordinance. I hold that the motion is' out of order.

NOMINATION OF THE PANEL OF CHAIRMEN.

« _ Mr, President (The Honourable Sir Abdur Rahim): I have ‘%o inform the
House that under sub-rule (1) of rule 3 of the Indian Legislative Rulds, I
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‘nominate Syed Ghulam Bhik Nairang, Mr. K. C. Neogy, Mr. Hooseinbhoy A.
Lalljee and Sir Henry Richardson on the Panel of Chairmen for the current

Session. ,
—_—
RESOLUTION RE STABILIZATION OF PRICES™--contd.

"Mr, President (The Honourable Sir Abdur Ruhim): Further discussion of
tthe following Resolution moved by Dr. Sir Zia Uddin Ahmad ‘on the 12th

August, 1943: ., .
*“That this Assembly recommends tothe Governor General in Council to modify their
currency policy and to concentrate their attention more on the stability of prices than on
ithe stability of the bank rate of interest.” ‘
That has already been moved and three Members have spoken. .

. Mr, Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
Rural): I rise to support the object of this Resolution although the,text of the
Resolution is somewhat lacking in precision and is even inconsistent and incoher-
ent. Some of the statements which the Honourable Doctor made are in effect a
.contradiction of what he wants to be done, and he has announced certain eco-
nomic doctrines which also show that he is not really supporting his own
Resolution. The learned Doctor is so transparently honest that in one place he
-confessed that he never studied economics at college; he says that he has now
started reading Marshall and Ricardo; I quite agree that it is never too late to
learn, but I doubt very much whether his learning has progressed very much if his
speech is to be the test. He has, in fact, far from supporting his arguments,
weakened his case by making admissions. For instance, I shall only mention
one. In one of his arguments he has said that Government should take the
utmost care that the purchasing power of the rupee should not increase. If
there is anything notorious to-day, it is this that the purchasing power of the
rupee has declined by 80 per cent. At such a'time he wants Government not
to increase the purcHasing power of the rupee. Does that show that he really
supports his own proposition ? . e . T

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): On a point of order, Sir. "

. Ni;r Jamnadas M. Mehta: I am not giving way. I have got only fifteen
minutes.

M. President (The Honourable Sir Abdur* Rahim): The Honourable Memﬂer
Taises a point of order. What is the point of order?

Dr. Sir Zia Uddin Ahmad: He is not quoting me correctly.

Mr. President (The Honourable Sir Abdur Rahim): That is not a point of
order. The Honourable Member knows that. '

Mr. Jamnadas M. Mehta: Let my Honourable friend read his speech. He
has on page 686 definitely mentioned that the Government should take every
care to see that the purchasing power of the rupee does not increase. (Interrup-
tion.) Let him say that he has committed a mistake, but let him not say he
.did not say that. I can read from the text of his speech but I have no time..
Secondly, he has paid compliment to Government; T do not mind that but he
“should remember that the Honourgble the Finance Member is such a skilful
gentleman that on some occasion he will use them against us. As a matter of
fact, there is not much to compliment about as I will show hereafter. The
Honourable Sir Jeremy Raisman’s speech was applauded on the floor of the,
House. He received a good press; the impression created was that he had made
such a cogent and convincing case for Government that nothing remained to be
said. T am reminded of the instructions which a gentleman by name Gregsbury
in Dickens’ novel *“Nicholas Nickleby’’ probably a Chancellor of tha Exchequer -
gave to his Secretarv as to what points should be taken in preparing his speech.
Mr. Gregshury gives instructions for his speech like this. He says: ,

“I should expect him (Secretar) now and then to co through a few fizures in the
printed tables, and to pick out a few results. so that T might come out pretty well on .

timber-dutv questions, and finance auestions. and so on: and I-should like him to get up
afew little arguments about the disastrons effects of a teturn to cash payments and a
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metallic currency, with a touch now and then about the exportation of bullion, and the
Emperor of Russia and bank notes and all that kind of thing, which it is only necessar
to talk Hluently about, because nobody understands it. Do you take me?” '

I think I urfderstand,”’ said Nicholas. s

When the Honourable Sir Jeremy Raisman gave instructions to Mr. Jones
to prepare his speech, he said something about this inflation, something about
mopping up savings, something about bears and bulls, he was saVaging the bull,
and he was to talk eloquently because nobody understands . . . .

The Honourable Sir Jeremy Raisman (Finance Member): Nobody prepares
my speeches except me. '

" Mr. Jamnadas M. Mehta: I am simply assuming. 1 am glad. You said to
yourself then, ‘‘l1 will only say something about bear and bull and make the
most sweeping statement eloquently, nobody will understand me-and everybody
will applaud it.”” He had the peculiar advantage of speaking "at the last

- moment of the last Resolution day of the Session so that there was nobody to
reply. He could say what he liked, it cannot be replied to for'a period of more
than two months,—therefore he felt himself safe and made a speech extending
‘over seven pages in which he spoke so much and said so little; it
is one of his 1master performances on all questions if inconvenient
matters are under discussion. As a matter of fact the whole of the speech
of the Honourable Member was full of imaginary triumphs, of irritation
with his critics, and there -was no hope held out for lower prices and
there was no real reply. For instance, what does it matter, he asked, in a country
like India whether vour currency in circulation is 180 crores or 1,000 crores? - I
wonder why he did not say 10,000 crores. Does he really wish this House to
believe that it makes no difference whether the notes, in circulation are 100
millions or 200 millions or 500 millions? I say that it makes every difference,
when even a crore of rupees of currency is added to the existing volume. After
the debate in the House of Commons now, he will have to admit that inflation
is at the bottom of this great tragedy of starvation of Indian masses and that
.th2 prices have grown and grown‘not so much because of the many extraneous
circumstances, but definitely and clearly on aceount of the unbalanced inflation-
that has gone on during the last 8} years. My Honourable friend not only
denounged those who were complaining of -inflation but claimed some victory
over inflation. I say that his victories are imaginary. The London Economist
describes his financial methods as methods of crude inflationary finance. My
Honourable friend thinks that it makes no difference what inflation there may
be. T shall tell him what difference it does make. He could not have forgotten
Ricardo, though Dr. Sir Zia Uddin Ahmad has not understood it. Ricardo more
than 150 years ago made it quite clear that every unit of currency in circulation
carries out transactions worth 20 units. That was in the days when scientific
invention and industrialisation of the world had not made much progress, when
the number of transactions was few. To-day it must be, not one rupee to 20
_rupees of transactions, but one rupee of currency to 50 rupees of transactions.
And what does that imply? Tt implies that for every rupee note in circulation
50 rupees worth of transactions are gone through.: .Further as the Economist
points out that it is not a question of any sacrifice India has to make but it is a-
sacrifice already made in terms of services and of commodities by the masses in
India by which sterling accumulation has taken place in England. If wyou
calculate the growing sterling accumulations they work out, according to my
caleulation to no less than nearly 1,800 million sterling in three vears. If vou
multiply 1,800 by 50, it comes to transactions of gaods and services worth
£90.000 millions. )

The Honourable Sir Jeremy Raisman: What about the distance of the sun
_from the earth? o
Mr. Jamnadas M. Mehta:.That is an astronomical picture, but you have' done
more than ‘that. You are capable of achieving more than the. caloulation of
\
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astronomical figures. And T assure the Honourable Member that according to
the Economist and according to the calculations I madé—I am willing to be sub--
ject to correction—the people of India have, as a result of the currency inflation
during the last four years, denied themselves 18 thousand crores of rupees worth
goods and services. I am making this statement on the flooreof the- House and
it the Honourable Member wishes to correct me, I shall gladly accept the correc-
tion, if T am wrong. ' ‘

Dr. Sir Zia Uddin Ahmad: He has omitted three zeroes.

Mr. Jamnadas M. Mehta: You said that you were still studying the subjegt
but my figures are quite correct—eighteen thousand crores of rupees worth,
denial to ourselves of food, clothing and other necessaries of life. That is the
contribution of Tndia to the war—starvation and denial of food, goods ‘and ser-
vices to the extent of 18 thousand crores of rupees. Do you wonder when the
prices have gone up so high, that a large number of people—many millions—are-
unable to obtain food and they have lost whatever of blood and flesh they had,
that only their skin and bones remain. That skin has also become very soft now
und the bones have become brittle; indeed, no country in the world has sacrificed
more than the people of this country from the point of view of denial of goods
and services of the most essential character. That is the fact of the matter and’
the Resolution has only .asked him to stabilise the prices. No, Sir. I want him:
to lower the prices. Stabilising the price means continuing the present starva-
tton of the people. ‘

The Finnce Membér had also boasted of the several triumphs he had
#chieved. T.et him look at page,80 of the Report of the Gregory Commiitee.
AVhat does it say? The Honourable Member promised great victories over the-
profiteers in the months of March and April. (An Honourable Membgr: *‘What
is that report please?’”) ‘It is the Food Grains Policy Committee Report. It has:
been published in the Press. (An Honourable Member: ““We have not seen
it’".) Tt has been published in the Press. You have not read it. If you have-
read it, vou will find that in March and April . . . . .

_ Mr. T. T. Krishnamachari (Tanjore cwm Trichinopoly: Non-Muhammadan
Rural): We are not members of the National Defence Council. .

Mr. Jamnadas M. Mehta: This is a more tragic subject. You may have” a.
joke about the National Defence Council of which you are so fond but I wish to
read the figures of the triumphal march of the success of the measures taken by
the Honourable Member. He, boasted that from April he had been savaging the
bull. Let us see. The price of rice was in April 634 as against 100 at the
beginning of the war. The. price of rice in July, after three months’ progress of
his success, was 951 points, that is, it had risen nearly-817 points after the
supposed success began. The price of wheat rose by 134 points after his
triumphs started. The price of kerosene rose ‘from 194 to 208 points since he
began to suppress profiteering and the price of cloth had risen by August from
469 points to 493 points since he boasted on the floor of the House that he had
taken stern measures and that there was no cause for defeatism. Now, that
kind of thing which simply believes in ‘words, while the facts are quite contrary
1+ not worthy of my Honourable friend. _ _

The Honourable Sir Jeremy Raisman: Does the Honourable Member deny
that there has been a fall in cloth prics?

uth Jamnadas M. Mehta: I am quoting from an authoritative Committee’s
report. i

The Honourable Sir Jeremy Raisman: Will the Honourable Member kindly
relate his figures to some precise period of time? =~ .

Mr. Jamnadas M. Mehta: I am giving even the month.

. The Honourable Sir Jeremy Raisman: Ts it the Honourable Member’s sugges- °
‘t""; that since Government began to control cloth prices, the prices have moved
Ipe _ . : ‘
Mr. Jamnadas M. Mehta: Let the Honourable Member read his speech. T.

have read it many times. If he reads his speech, T do not think he will be able: '

to challenge me. He was speaking in August, when the figures for July . alone
T e

[
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were available—not othér figures—and I say that his boast on the floor of the
House that he will crush the profiteers was made in March. It is the profiteers
*who crushed him by July when the ruling prices of cloth were 498 points against
469 points in March. 1 am in sympathy with him. I do not #ay that it is his
fault that the profiteers are there. It is the fault of the Government of India
but let him not indulge in imaginary triumphs. What we want is a reduction
of prices. A reduction of prices alone will give some consolation to the poor
who have to pay 500 per cent. for cloth, one thousand per cent. rise for rice
and similar rises. My friend it very fond of mopping up the purchasing power
which does not exist in the hands of 995 per cent. of the people. The mopping
‘up of the power can only be done in the case of "5 per cent. Let him do it
ad he will have my full support but, in season and cut of season, to have the
poor working classes’ wages in his mind and to talk of mopping up purchasing
power which only the '5 possess is like Mrs. Partington mopping the Atlantic
with her broom. T cannot.imagine that the Honourable the Finance Member
.will ever*be able to mop up fugitive purchasing power unless he goes against the
-real perpetrators of these high prices. r

The last thing I wish to say is this—that the Government will not succeed, by
the measures that they have taken so far. They are good measures, they ure
measures in the right direction but they are measures whose effect can only be
to the extent of 10 to 15 per cent. If they want to produce real effect, it must
be in two directions. One is to lower the prices of foodstufis and other essential
supplies by stopping inflation. The Ecomomist has said it. He can have thc
cutting from, me if he likes. Mr. Pethick Lawrence has said the same thing in
his speech. My Honoursable friend has consistently tried to ridicule those who
talked of‘inflation. That is at the bottom of the rise in prices and the second
thing in connection with the rise in prices is profiteering. He has not yet really
touched this latter. In his speech, I fihd that any appeal to him to touch this
profiteer will be considered by him as hostility to the profiteers. What a
<aldmity to the people of India, that the Honourable the Finance Member should
think that in asking him to take measures against the profiteers we are showing
any hostility. We are hostile to the deeds, not to anybody personally.

The Honourable Sir Jeremy Raisman: When did I say that?

Mr. Jamnadas M. Mehta: You have said it, in describing the action you have
taken in lowering the prices of cloth: I ghall refer you to your speech. Do wvou
want me to read it? . )

. 'I'ha.nonourtblo Sir Jeremy Raisman: Surely, I did not deprecate hostility.
The point was whether it would succead in getting the price of cloth reduced.
i fr (.)'la.mnaduﬁg?. ﬁuelifa: Ygu wa}t;nego us against hostility which does not

xist. On page , five lines from the bottom of th -
the Honourable Member says:. of ’e fast but one ‘?aragraph,

“At the same time, it was equally true that you were dealing with one of the most

)
powerful and most organised ingustries in this country and that if to procee
-deal with it by methods purely of hostility and force‘.'y ....... ' . Yo?"were proceed to

The Honourable Sir Jeremy Raisman: Go on.

Mr. Jamnadas M. Mehta: That is what he say. But no one has suggested
the method of force or of hostility. _ ' ! '

The Homourable Sir H..Axizul Huque (Commerce Member): Where is the
profiteer? He says ‘organised industries’.

Mr. Jamnadas M. ’Hel!t;: But they are the biggest profiteers. Yow must
pardon me because T am in earnest about telling the Honourable the Finance
Member that there is no question of hostilitv or force to the profiteers who
hnv.e 1-mse.d the price of cloth 500 per cent. Do vou describe any protest
against thic as hostilitv and force? And what will vou do? Will vou. give
them a bouauet of flowers for robbing the public bv 500 per cent.?

. Mr. T. T. Krishnamachari: That is what the Civil Supplies Department,
‘it now doing.. -

. Mr. Jamnadas M. Mehta: T am telling the Government of Indin’ that there
.18 no, method of violence or force in what T am saying. Tt is an appeal to
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themn that the profiteers deserve no mercy. Today the greatest thing to do
m Indiu is-to lower the prices. You have really suffered the biggest disaster
of the wm:'by' the rise in the food, cloth and other prices in this country.
Therefore, the reply to this debate should not have been: *‘Never mind, if
the unit of currency is one thousand millions. Is the Govelnment to go on
counting the currency figures or to conduct the war?”’ Is not this mere
rhetoric? Will you lose the war if von looked ufter the currency statistics?
On the contrary, if vou-do not look at the blouted currency expansion, you will
lose the war. Therefore, your rhetorical expression that a Governmers
responsible for the conduct of the war cannot go on watching the currency
statistics is, in 1y humble opinion, a mere flourish and as an argument,
absolutely bottomless and is indeed against the effective {prosecution of the
war. For these reasons, I beg the Government of India tb apply their mind
in carrving out the latest foodgrains policy and other. controls into“effective
action without loss of any time because the time is heavily against you. Four
hundred millions of the people of India are involved in the war and you must
lower the prices, no amount of temporising and no amount of caguistry will:
do. The problemn is far too -tragic and far' too important. It goes at the
bottom of the war effort. All our publicity and all our National War Front
work esunot carry any weight with the people who have to think of their food
next morning. Children do not get their milk and the whole generation is
getting stunted in growth and will be not Al population but Z26 population.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber -hans already exceeded his time.

 Mr, Jamnadas M. Mehta: I shall conclude. Therefore. my submission;to
the Government on this Resolution which ‘s already accepted is that the
aceepiance is only verbal, the argument being all against taking ahv action.
The argument is that the Government is doing all that it can and that it is
guggeedmg ; this is a sad illusion. Government are not succeeding; they are
tailing every day. The profiteer goes scot-free and unless they arrest the
progress of inflation and arrest the progress of the profiteers all their attempts
will be a flea-bite against disaster which awaits this country. Sir, 1 support
. the Resolution.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,'1
have full sympathy wisth the spirit of the' Resolution which was moved by my
Honourable friend, Dr. Sir Zia Uddin Ahmad, but unfortunately the Resolu-
tion wus not very happily worded. 'So far as I know. my friend himself was
not happy about the form of the Resolution and he wanted to move an amend-
ment to his own Resolution which was not permitted by the Chair.

Now, Sir, what my Honourable friend really means is this that the
Governor General in Council do modify their currency policy and to con-
centrate their attention on the stability of prices after bringing them down
to the normal, and I do not think he insists very much on the stability of
the bank rate of interest because that is soméwhat ‘rrelevant. Tf that be the
real purport of his Resolution, I fully support it. More thun a year ago, in
the course of putting a ‘question in this House, I asked the Honourable the
Finance: Member to guard' against the inflationary tendencies which were
manifesting themselves at the moment and .I also told him that such safe-
guarding was being taken in other countries such as England and America
against inflation. My Honourable friend at. that moment thought that I
was referring to the actual steps which were being taken in those countries.
T was not referring to the actual steps which were being taken in the United
States of America and England in order to guard against inflation, but my
object was to invite his attention to thé necessity for providing against: inflation
in this country in accordance with our own needs. Then, a few months ago,
when the Finance Bill was under consideration, I discussed this question at
congiderable length and I pointed out that the sole cause of the phenomenal |
rise in prices was not currency inflation. On the other hand, I thought that -
. the* inter-connection between demand and supply was mainly responsible for *
it. And. 1. also warned the Government sgainst the expansion of currency
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+ which was going on and 1 wamed the Government a,gamst what might take

place in future and 1 mentioned the fate of the mark in Germany. The Hon-

ourable the Fmance Member in reply said that he agreed with me to a very

large extent and ‘ne had the goodness to compliment me on my views and he
told us that he would take effective measures against inflation.

Shortly afterwards a number of economists headed by Professor K‘ale an
old friend of mine, wanted to issue & manifesto and a copy of this manifesto
_was sent to me for my signature as I wus at one time a University Professor
and a President of the Indian Economic Conference. Now, Sir, this manifesto
appem'ed to me to be too theoretical and very one-sided und I did not sxgn

In that manifesto, the authors placed too much emphasis on the curréncy
sxde of the rise in prices and the remedies which they suggested
were of the old arthodox type, name.ly, increased taxation and increased
savings. Shortly afterwards I read in the papers that the Honourable the
Finance Member took two steps, one relating to restriction on capital issues
and the other relating to the excess profits tax. These two measures taken
by themselves were quite ‘unobjectionable, but they did not go far enough in
my opinion. Subsequently he took other steps also of a somewhat modest
character, namely, his attempt ta check control of cloth prices. But I do not
deny that the steps which he did take were in the right direction, but they
did not go far enough. He was faced with this problem of how to finance
the war purchases by Great Britain and the Allied Nations in this country.
For that money was ngeded and where would this money come from? That
would come from the expansion of currency. He was himself placed in a very
difficult popition and-that was why he said that war effort of the Allied Nations
should not be ignored altogether. Byt there were certain steps which he might
have taken in order to overcome the fix of expansion of currency. The most
important of these were greater production of goods for civilian consumption.
That was a’grent need of the hour. That would have at once brought down
the price level, at least the price level of goods consumed by the ordinary
people and would have checked the inﬂationary tendencies.

Sir, it is known to everybody that inflation breeds inflation. Unless serious
attempts are made to check inflation, it goes on from more to more. What,
do I find? In March last year, the amount of notes in circulation was some-
where ebout 550 crores. In August it amounted to nearly 700 crores and now
it is nesrly 780 crores. When it was put to him whether the expansion of
currency had ceased, he said, no, the volume of currency expanded has not
been reduced or cessed to expsnd but the rate of expansion had decreased.
But that is not enough. You should go further. You will have to take
definite steps in order that within a reasonable period of time the prices should
be brought down to the normal or something near normal, if not exactly normal
and. then the prices should not be allowed to go up hlgher Now, 8ir, for that
purpos: as I have already said, the first thing that is necessary is to increase
the productivity of this country, production of industrial goods for civilian
consumption and greater production of agricultural food grains and other
products ib order that starving people mey be saved from death. These are
the two most important suggestions which T have to make. Besides, I may
suggest that if he wants money for financing the purchase of war materials
by the Allied Nations, the sterling balances at London mayv be utitised for this
purpose, by utilising them for buying up some of the capital assets in’ this
country. Now, all these steps taken together would not only give immediate
relief but would produce a new atmosphere and there will be a gradual down-
ward tendency of the price level and the people of India will cease to starve
and will cease to die of cold. )
. My Honourable friend being a Member of the Government of India has his
"responsibility for helping the war efforts of the Allied Nations. What T have
“puggested to him will not hamper his-activities in that regard. If the sterling
balances are utilised for the purnose mentioned by me, well, the war effort’ of
the Allied Nations will not he hampered. If greater attention is 2avoted to

G
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the production of goods for civilian consumption both on the manufacture and
on the agricultural side, no greater impediment will occur in the progress of
the war. Now, Sir, you gll remember that this subject was discussed in the
British Parliament s few_days ago, and an economist of the calibre of Pethwick
Lawrence said that inflation was one of the causes of the famine in Bengal.
So, it will not do to ignore the effects of inflation altogether although I do
maivtain that inflation is not the sole cause of the, present height to which
prices have risen. But if you take the steps which I have mentioned, you
will not only help the people to get food and other necessary articles, bui*
you will be able at the same-time to reduce inflation and guard agninst further
“ flights of the currency which might reach the heights which were reached by
the mark in Germany 25 years ago. 8ir, my Honourable friend the Finance
Member is not an unreasonable man. But it seems that his hands are tied.
If his hands are tied, of course, he is helpless, hut he should take courage
in both hands and say that this is the way to save the country. .

The Honourable Sir M. *Azizul Huque: Sir, I would not have liked to parti-
cipate in this debate but for the fact that there have' been certain -
misstatements about the price position and the control position, and
specially with reference to cloth. It is impossible for me to imitate the similes
and metaphors of Mr. Jamnadas Mehta. Sometimes I feel that the best
saying I have ever known is that of a Scotch poet who said:

. 0, wad some power the giftie gie us,
Lo see oursel's as others see us.’

1 will leave the matter there. I will only say that the Department of
Industries and Civil Supplies was made a separate departmient only about the
«nd of April and therefore we had barely six months’ time to tackle the cloth
position of India as a whole. It is well known that at an earlier pant of the
vear, even in April, May and June, the cloth position was' as acute as the.
food position itself, and it was towards the end of June that we convened a
conference of the provincial and State representatives to- discuss the whole
cloth position. We immediately took up the matter and we came to an agree-
ment in consultation with the trade that, in the best interests of the con-
sumers we should push on with the scheme of standard .cleth. ‘The industry
had been putting forward for some time past that it would fall into line with
‘Government in the production of standard cloth of the 'requisite quantity
desired only if adequate and. satisfactory, arrangaments to distribute it in the
provinces could be made. . We consulted the provinces and devised a scheme.
and the Provincial Governments and State representatives undertook to dis-
Fribute it in as satisfactory s manner as local conditions permitted. After that,
it is well known -that we )’;ave been going on with the cloth control scheme and
we insisted that all the quantity which was lying in stock with the dealers all
over India should be unbaled, and we stood firmly by that because we' krew
that in the interest of the consumer we must not allow any time to the dealers,
—the dealers who had been saying only four months before that there was not
sufficient etock in the country. Sir, it is now well known that at least about
.¢ight months of the total production of textiles in India was in the hands
of dealers when there was cloth famine in the country. We gave about two
months’ time and we found that it was a physical impossibility to sell the
entire quantity of eight months’ production in the course of two months; and
therefqro we have allowed another two months to sell all this cloth. In the -
meantime we have placed orders with the mills for the production of standard
cloth and its production has been going on.

It will be interesting to the House to kmow that within the last two months
or so we have sent to the ‘different provinces and States standard cloth to the
extent of about 218 million yards. This has been gdistributed all over the pro-
vincer, and to quote onlv a few examples, U. P. has got over 31 milhon
vards, Madras over 81 million yards, Bengal about 27 million yards, Bihar
about’ 22 million yards, Assam a little over 8 million yards, and so on. This
will show that we have been pressing for the quicker dispatch and production
of-standard cloth; and T believe Mr. Jamnadas Mehta will at least admit that
we have also been able to bring before the public the stock which was lving

¢ [
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stucked with the dealers; and this distribution of 218 million yards of cloth
throughout India has undoubtedly helped to case the cloth situation, even
« though we would like much further progress to be made in this matter. There
ix one thing which should be realised, and that is that in .economic life we
have often to contend against human nature and ngainst the elements at work.
Matters which tuke somestime to be completed cannot be done in the course
of a few weeks. In any case all I am concerned with i8 that we have taken
the step of distributing the standard cloth, and if Mr. Jamnadas Mehta had .
time in. the last Session during which I informed the House that samples cf
standard cloth were on exhibit in one of the rooms of the Assembly Chamber,
he would admit, as would be adinitted by every one who saw the samples,
that standard cloth was being sold &t a comparatively much cheaper price in
comparison with the prices raging at that time. Our aim is to.distribute 2,000-
million yards all through the year. We have alregdv placed orders for ihe
next six months of & thousand million yards which the mills are producing
“and we have been distributing as much as we could to the different provinces
and States. But quite apart from that it is well known that at the inception
we succéeded in fixing a ceiling price for certain kinds of cloth, i.e., of certain
counts and yarns; and thereafter we found that we had made some progress
. in the matter. 'At the lnst theeting of the Textile Control Board, it was
decided to fix ceiling prices for all varieties of cloth and yarn in the market
with offect from early next vear. If we have succeeded in that I think it
must be admitted that we have done something at least to ease the present
situat:on, and we are constantly at work to find out what further steps may
be taken. Not only that, we are fully cognisant of the fact that something
should bé done to supply varn at cheap rates to the handloom-industry; and
gince we have thought of this question we have decided to have a conference
of ull the provincial representntives about the end of this month at Madras,
which is ane of the largest handloom industrial areas, to see what steps should
“be taken for distribution of handloom yarn and what control, if possible, could
be cxercised over the prize of handloom cloth. , Quite apart from that we
found that at the present moment there wag nothing in the nature of a law
to deal effectively with profiteers in any form. The House is aware that an
Anti-Hoarding and Profiteering Ordinance has been promulgated; though it
is not even A few weeks since this had been done we have already succeeded
to this extent that only yesterday I was told that about 20 to 30 trade repre-
sentatives met together at n certain place and decided smong themselves that
they should try their best to see that no profiteering was indulged in and that-
they keep within the Jimits of the profits which are laid down under the law
or which may be specially permitted by the Controller General. Tt is too early
for me to say what will be the result. The question affects the whole continent
of Indiv and the millions of people who are distributed all over India.. But we
have taken up the task and I can assure the House that we have taken it up-
with a view. to keep a check over profiteering and to keep control over prices.
Apart from these two things the question of high prices of drugs and medi-
_cines are not only under active consideration, but I believe Honourable Mem-
bers will be_able to know in a few days the nature of the steps we are pro-
" posing to take to control the prices of drugs and medicines all: over India on the
same principle that we have been following in the.case of cloth.

Apart from drugs, medicines and cloth, we have taken steps to get more
consumers’ goods into the country. We are trying our best to see that more.
. of these goods are available and produced in the country, and I can assure ‘he
House that the question of ,high prices cannot be tackled solely at one end.
You cannot deal with it, as was said by the Honourable the Finance Member,
purely by hostility against the industrialists; you have to attack it on all
fronts. And we have been trying.for some time past to deal in this effective
*manner with all these problems, i.e., not only the supply of consumers’ goods,
but the availability of more of these goods, better distribution arrangements,
better supply of cloth, ete. - .

] ' .
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As regards food, the Honourable the Food Member will explain the' position
to the House when the matter is discussed, but we in the Industries and the
Civil Supplies Department have been constantly watching to see that the posi-
tior. is eased. And I claim that at least so far as textiles are concerned, we
have succeeded in bringing down prices, even though we would, life the prices
to g» very much further down. Economic factors, as I said before, depend
on various circumstances. We have been tackling the position.as best as we
can, and I can assure the House that we in the department and its officers
are ielitemiined to see that the price racket is stopped and that as soon as
possible.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): 8ir, the
question of price of cloth has been introduced. In this connection I want to
submit that on the one side it has been pointed out that an Ordinance has
been passed against profiteering and also regulating and controlling the price
of cloth. Subject to correction I say that the last day for clearing old
stock of cloths was fixed as the 81st October last but has now been extended
till December. The result is that whatever tendency had been shown by the
cloth merchants in the reduction of the prices, now they have raised it to the
exorbitant limits. They ars openly saying: ‘‘Let us make as much profit
as possible within the limited time at our disposal’’. This is because the time
has been extended by the Government. 1 think this was not fair on the part
of the Government. The attention of the Government was drawn during the:
last Session and they were asked not to extend the last date of clearance of
the old stocks. But they paid no heed to those words. The result is-that tlie
poorer classes are suffering. . . '

We have read in the press that an Ordinance has been issued to control
the price of cloth—I have not seen the Ordinance myself—if so it is quite
welcome. But we have a very sad experience of the . controlling agencies.
Unless they are put right all the efforts of the Government of India will be
frustrated and what will remain will be & pious hope' and nothing else. We
find from our experience that corruption is rampant in every corner of the
country—whether the management is in the hands of officials or non-officials, . .
Indians or anyone else. Unless this is checked, no Ordinance will be of any
help to the people.

I will say a word about the change of Government’s currency policy also.
On account of the absence of silver and gold coins the people in this country
have got very little attraction for the slips of paper currency. It discourages
people, and the purchusing price has been reduced. People going into the
market with paper currency have to pay more than those carrying silver cur-
rency. There should be some satisfaction given to the public that there is some
i‘f:;a;lve; _at the back of currency papers. With these words I support the

ution. .

The Asseribly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-nssembled after Lunch at Half Past Two of the Clock,
Syed Ghulam Bhik Nairang (one of the Panel of Chairmen) in the Chair.

- Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): 8ir, these Resolutions on the currency policy that are put before the
House off and on are the result of the extreme trouble and difficulty which
India is and has been experiencing not only now but for a long time rast.
You are, of course, unfortpnately following the footsteps or the dictates from
I‘:{ome on the currency policy. We have objected’ to it several times, but the
time has now come “_rhen we must raise our voice of protest. very seriously
and strongly about this currency policy of the Government. The Resolution
has heen moved because there is a lack of & centrally administered policy for
the pont_rol of essential commodities. We all know that there is & great
scarcity in t_hla country now of éssential commodities; not to speak of our
food oaly which is the mainstay of every human being, there is also the scarcity

of. cloth, the scarcity of kerosene oil, the scarcity of fuel and the scarcity
. )
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of everything imaginable which sustains the lile of a human being. Under
these conditions, if we come before this House and raise questions of currency
policy, we submit that we ought to be heard more patiently and the Govern-
wment should. reconsider its currency policy. The country suffers and thers
is & likelihood of & crisis, just as we find today in Bengal, in other provinces
It is not simply because there is not sufficient foodgrains in the country
-—we find some time back in this very House it was said that there was sufli-
cient food to be found in this country; but the fact remains that there is not
sufficient food and there is not sufficient cloth to cover ourselves.
It will be a very serious affair if the crisis comes throughout
the whole of India; and the Government will have perhaps no . time to
meet the crisis if it comes on suddenly. We ought to take some
lessons from the conditions in Bengal and we ought to be prepared to conside.
again the currency policy of the Government of Indla. We find that an un-
workable price control schedule has been fixed by the Government, but we krow
how it has been counteracted by the bania of the country and also by the
Government contractors- by hoarding apd profiteering. Nobody can deny that
there is hoarding by the bania, that there is hoarding by the military depart-
ment, that there is hoarding by the ‘contractors of the Government and that
due to all this, we are in & fix now. In fact, if the Government arranges for
regulated supplies and consumers receive sufficient supplies through effective
control, then it is possible that the crisis on some oecasions may be averted.

T find that in one of the speeches of Sir George Anderson recently made
in the House of Cornmons—it is in every way instructive and Indian politicians
and cconomists ought to take a lesson from that and I hope the Honourable
the YFipance Member will remember what Sir John Anderson said—he said:

e S lin’?erely believe we have reached the peak of inflationary prices which have been
oing on.” , .
® %f that is the statement of such a high authority in- the House of Com-
mons, how can it be denied here in India that we are not labouring under
verv serious inflationary evils? ‘

I also hold that there are not sufficient consumers goods nor capital goods
that can bé imported for their manufacture; therefore in future we ought to
be niore careful about the crisis which may come. Unfortunately if prices
in future will not decline and the present condition is as it is, how are we

oing to manage the government of this country, and how can we hold that

there is no inflationary profiteering going on in this countrv? In the markets,
at least in my own province, if T go with a rupee in my hand and want to
buy grain, we get not more than 4 seers for a silver rupee

An Honourable Member: Five seers?

Pandit Lakshmi Kanta Maitra (Presidency Division: Nen-Muhammadan
Rural): Where do you get 5 seers? _

Dr. 8ir Zia Uddin Ahmad: Five seers for a silver rupee.

Mr. Muhammad Ashar AH: If I go with small, change in my hand, I get
not even four seers. FEvery one knows that in the U. P. there is such a
searcity of small coin that it is absolutely impossible, not only in the urban
areas hut also in the agricuitural areas and small towns, to have a two-pice coin
or an anng coin or a two-anna coin. It is absolutely impossible to get any.change "
and fo any grain in the market. If I tender a rupee note, they will never
give me more than 2} seers of grain. Under these conditions, what more
procf do you want that inflationary conditions are prevailing in India? These
are very serious conditions and circumstances. The Government has not fixed
any purchasing power for this our rupee by any executive order or Ordinance.
I ask why? Is it the policy of the -Government that the present conditions
should prevail and remain as they are? Government ought to fix
at least some purchasing power for the present rupee so that the present condi-
tions may not continue. At the same time we find that there is no metallic
reserve for all the paper currency that is existing in India. There are 781
erores of currency notes at present circulating in India, whereas we have oply



BTABILIZATION OF PRICES 97

44 crores worth of gold to buck that paper currency. Nobody knows where
ths stock of gold is or where the stock of silver is, to back this currency. In
these circumstances what are we to do except to bring to the notice of the
Assembly that the country is in a very serious condition, that a crisis may come
any day, not only because of no metallic background, but also «or the other
reasnns which I have just placed before the House? We all know that prices
are going up higher and- higher from day to day, and to say that the prices
are declining—I submit' that it is not to the knowledge of the people of this
ccuniry, though it may be to the knowledge of the officials of the Government.
In the Resolution it is stated, ‘‘more on the stability of prices than on the
stability of the bank rate of interest’’. If the Government is trying to stabi-
lise the bank note, then the Government ought to kmow that the poor people
of this country have not enough money to put in the bank so that stabilisation .
of these bank notes can make any difference. But stabilization of the pur-
chasing power of the rupee is more necessary. Of course, in the eyes of the
Government bank notes mmay be of very great value, but to the people of this
country, to the people at large, the bank note is only a paper. If anybody can
come with me to the United Provinces I can show him that the villager does
not attach any greut importance to the value of the note at all. These bank
notes have not the fuce value even which is fixed by the Government. With-
thes: words 1 support the Resolution,

~ 8ir Abdul Halim Ghusnavi (Dacca cumn Mymensingh: Muhammadan Rural):
I would make only a few observations with regard to this Resolution. I would
confine myself to the first part of the LResolution which says:

“That this Assembly recommends to the Governor General in Council to modify their
currency policy and to concentrate more on the stability of prices . . . . . "

Bir,, that tHere is inflation everybody udmits, I believe, Government too.
1 listened with very great interest to the speech of niy Honourable friedd, Mr.
Jamnadas Mehtu. He charges the Government of India with this, that,
although the Finance Member said several times on the floor of this House'
that every step was being taken and had been taken to reduce the prices
of commodities which are required for civilian use, my Honourable friend
thinks that nothing has been done in this respect except making speeches on
the floor of this House and making various statements. I myself do not think
that they have done nothing, but I feel that they have done things which will
never reduce the prices. I will tell you why. The whole trouble is our
sterling bulances in London. Unless you devise means to absorb those sterling
balances which are in our favour in London, nothing else on earth will give
you that result which you and I and every one else want, namely, a reduo-
tion of the prices of commodities. Now, Sir, I will give a few figures. These
I have obtained from the Government publications. Index numbers.of whole-
sale prices in Calcutta were in June 1940, 114; June 1941, 187; June 1942,
182; June 1943, 319; and September 1948, 348. Look at the rapid rise iu
prices of the commodities. The Reserve Bank of India agrees with what I am
saying now. :

Pandit Lakshmi Kanta Maitra: In Great Britain it is 122

Sir Abdul Halim Ghusnavi: These rapid and gereral upward movements
in prices are an inevitable reflection of the economic and monetary situation
in this country. The growing scarcity of consumers and producers goods avail-
able for civilisn use and the expansion of money and supplies both arising in
the process of diversion of resources to war services—this is, as I said, con-
firmed by the Reserve Bank of India report for the year 1942-43. What is
the root cause of the inflation? Everybody says and I think it is agreed,
that it lies at the door of Government's policy both in regard to monetary as
well as production aspects. The fundamental problem lies mooted in | the
ever-growing accumulation of the huge sterling ~ balances in London. The
effective dispesal of that alone can lead to  right and proper solution of infla-
tion in this country. A large amount of expenditure is incurred in India on
behalf .of the British and other allied Governments in rupees, and with the

D2
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development of the reverse lend-lease or iease-lend the expense-of wasintaining,
the American army aiso nvolves lurger disbursements of rupees by the Gov-
ernment of India. The rupee finance requred for wil these is tirst found by
the Governmeng of ludia. In respect ot lndia s exports und His sujesty s
British Government’s purchases*in india nos only on their behalf but on behalf
of other Aliied Governments, lIndis as & return has obtained credits in
sterling in London. While sterling thus goes on accuthulating to the credit
of the country in London, it is all the time a continuing process of increasing
“note circulation in this country. That is the problem. ‘Ihe whole problem
is the probiem of these sterling bylances in London, and it is going on day
to day increasing. Although it would " be argued—and this is she argumeniy
which ‘Government makes—that legully India's note circulation is amply
covered, in fact more than amply covered it is not reulised that receipt of
sterlng by Indis is responsible tor the ever-mcreasing note circwation w thie
country and logically therefore these very sterling bulances should be utilised
in such & way that the utilisation involves withdrawal of note circulation’ fromn

" the country. ’

How is that to be done. The Federalion of Indian Chambers of Commerce
and Industry have repeatedly urged upon the Government that the wsterling
balances should be utilised in such a way that it would prove beneficial te
the country's economy, ut present, in the immediate future us ‘well us 1 the
long term. Part of the solution of ihe intlationary situation in the country
lies in her using the sterling balances in the sume inanner as other Govern-
ments have'used them or would use them.-

1f the Government of India had insisted to purchase investments of Britishk
nationalse in Indian industries, against the sterling credits that had been
accumulating, these investments would have been purchused by the Indiung
in the country and thereby the contraction of currency would have been auto-
matically provided for. Such a policy, if pursued in-a manner to achieve a

dusl disinvestment of British investinent in the country, would have
ensured stability of commodity prices, as well as the stabilisation of India's
finances. _This was and still is the most effective cure against the evil effect
of the inflationary tendencies in the country caused by the processes of Britiva
and Allied purchases of Indian goods. )

I would mention that even in the House of Cominons Mr. Pethick
Lawrence said that the Government of India is responsible for inflation, as
everyone knows. That is the aspect I want to place before this House. The
inflation is there and is admitted and unless you can absorb the sterling
balances, which are in our favour in l.ondon, in such & nanner as to reduce
the circulation of notes, you will never be able to achieve the object, namely,
the reduction of the price. ' ‘

.Mr, Ohairman (Syed Ghulam Bhik Nairang): I understand there is an agreed
smendment to this motion. T

Mr. Muhammad Hussain Ohowchury (Bakarganj cum Faridpur: Muhaia-
madan Rural): Sir, I move:

““That for the original Resolution the following be substituted :

‘That this Assembly recommends to the Governor General in Council to give foremost
place in the monetary policy to the stabilization of prices on which the prosperity of the
country largely depends’.’”’

Mr. (Syed Ghulam Bhik Nairang): Amnendment moved:

‘““That for the.orifinsl Resolution the following be substituted :

‘That this Assembly recommends to the Governor General in Council to give foremost
place in the monetary policy to the stabilization of prices on which the prosperity of the
country largfly depends’.”

Dy, Si¢ Zia Uddin Ahmad: Before 1 fouch on other points, I would diks
to say & few words about Mr. Jamnadas Mehta, who. has left the Opposition

Benches and has now become a camp follower of the Treasury Benches.

‘ Mr. Jamnadas M. Mehta: You may console yourself for your ignorance by
- ‘that statement. : N
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Dr. 8ir Zia Uddin Ahmad: 1 am not sccustomed to harsh language. I will
just quote s few sentences from wmy speech to which he referred, which he
quoted or rather nusquoted. 1 suid in 1981 thut the prices were very low, tov
tow and we had to raise that. The prices at the present ‘moment are {20
high, and we have to iower them. Later on L said very clearly that the
price should be fixed at not wmore thusa 30 per cent. of the prices in 1939-10.
That is, prices should in no cuse be ailowed to go beyond 50 per cent. bigher
than they were before the war in 1839 and. on this basis, 1 said that Dewam
Bahadur Sir A. Ramaswami Mudaliar fixea' the price of wheat at Rs. 4-10 a
maund, which is about 50 per cent. higher than the price which prevailed in
1989., '

Now, my friend Mr. Mehta gave 28 to understand that he read the speech
very curefully, DBut he misrepresented, or he misunderstood it. This reminds
me of the stutement mude by s member of the House of Parlisment 'l can
give my firiend the argument but 1 canuot supply him with the brain to
appreciate and understand it'. This is not the only occasion when he hus’
misrend and misrepresented the views expressed from this side of the House,
“eitber intentionally or otherwise. 1t has become a habit with him, a Labit
that hus been unfortunately created on account of the flattery of the [reasury
Benches of which he has now become a camnp follower. Therefore I leave him
alone.

1 will tell my friend another thing. 1 challenged him as an economiss
to define intlation. 1 ssid that when you talk of inflation there must be a
border line which is the starting point. Anything sbove that must be called
indution and anything below that would be deflation. The border Ifhe sy
shift with the change of conditions. Let us say that 300 crores is the
border line.  Anything above 800 will be inflation. 301 will be inflation, and
299 will be deflation. Then I could have understood him but he did no
care to understand and entirely nisrepresented what 1 said. Then the othe:
thing to which I drew attention on page 684 was this. I don’t know whethsr
he read it really or simply pretended to have read it. I said that inflaticn
does uot depend upon the quantum of the currency notes.- It depends upon
the velocity with which they are circulated and-I said on that occasion that
the speed of circulution in 1959 wus 167, and now it ® only 5. This really
means thut there are a large number «f persons who have been hoarding these

3p n, Currency notes. This we know definitely that the hoarding ol

~ cwrrency notes is & very comunon thing nowadays. I think every-

body understands that there is a good deal of corruption at present all round
and those persons who got these currenty notes mot by the front door but
" by the back door will hide them from the Income-tax officer also.’ So, they
do not like to deposit them in the bauk lest they may be found out. Thes
keep these notes in the stock and hoard them in the same manner as sopss
other people hourd grains or metallic coine. So, when you talk of curcency
notes in circulation, you must deduct the quantum of those notes which have
been hoarded by these persons. The number of notes which are hoarded
can be calculated by the velocity in cjrculation. If the velocity of circulation
of notes is small, then currency notes wust have been frozen somewhere.
. My Honourable friend, Mr. Mehta, poses himself to be very good at calcula-
tion except that he forgets the three rzeros whenever he gives his figures. He
ought to tell us by finding out the speed of circulation as to how many
currency notes have now leen frozen and were put out of circulation by those
persons who acquired them in an illicit manner. This is a thing which I
expected [comn him as an economist to calculte and comment. If he can find
out the number of these frozen notes, then he will find that number of notes
m cirgulation will be reduced to a figure which he will not call inflation I
have repeatedly challenged him and 1 challenge him again today that the
word linflation’ is really used by econcmists without understanding. When-
ever you'use the word ‘inflation’,"you must define it and you must fix s
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linut which is neither inflation or deflative, Everybody knows that a uwuit in
such matters cannot be defined. They do not detine the limit but they talk
of inflation simplyeto tind an excuse or ruising the prices. Those persons who:
desire to raise the prices always talk of intlation and give it a reason for
increasing the prices. This is really a device which good many industrialists
and good many merchants use and they always hire out the economists to
support their views.

. Now, 8ir, I come to my Resolution. This Resolution which 1 have moved
stood in the name of Mr. Ahsan. .At that time I wanted to move an amend-
ment but as I took it up I was not allowed to do so. Of coursé, I would
like to put the amendment in the form in which now iny Honourable friend,
Mr. Piracha, hus given notice. Now, there s no doubt that there is u deprecia-
tion of the rupee. The rupee nmow' has not got the same purchasing power
and 1 appeal to the Finance Member that it should be his first business to
raise the purchasing power of the rupee snd attempt to bring it at par, or av

~least not beyond 50 per cent. to whgt it was before the war. The wage of
a.labourer is thermometer by which purchasing power of a rupee can be
judged. The wage of a labourer before the war, at least in my part of the
country, was 5 annas per duy; it is now Rs. 1-8 per day. Therefore, it
means that 5 annas before the war is praciically equivalent to Rs. 1-8 at the
presept moment. This really means that at least the value of & rupee has
now been depreciated to about 4 anunas or less. It was ¢ annas when we
discussed this Resolution lust time and it has now been further reduced tc 4
annas. L ghink it is the responsibility of the Finance Department of the
Government of India to see that the paper currency which they are now
using should be maintained at its prope:r level and should have definite and
stabilised purchasing power. When in the original motion we put down the
bank notes, it really meant on this because the bank notes determine the
value of Government securities. I lent to the Government of India Rs. 100
about 5 years ago when that amount had a certain purchasing power. If I
get back my Rs. 100 today, then I will get them in terms of paper notes and
their purchasing power will really be that of Rs. 25. 8o, the Governmeni
securities have been depreciated by 75 per cent. and the value of a hundred
rupee security is now only Rs. 25. This is what I meant when I said that
the bank rate of interest should be set saside and we must concentrate our
attention on’the stabilisation of prices. We said on the previous occasion and
it hog not dseen challenged by anybody thut ut present the security of the paper
rupee is the prestige of the Government. It is not the metallic reserve or
anything "else which used to be at one time. Therefore, if the purehasing
power of paper rupee diminishes, then it rcally means that the prestige of
the Government also diminishes proportionately. Of course, the law of
mathematical proportion does not apply ‘to this because there are so many
other factors to be taken into consideration. Therefore, in order to maintain
the financial prestige of the Government il is the duty of the Finance Depart-
ment to see- that the purchasing power of the rupee remains’ approximately
the same as it was before the war.. The maximum that could be allowed is
50 per cent. higher and nothing beyond.

I will discugs in detail when I have no time-limit that even your food
problem cannot be solved without stabilising the purchasing power of the
rupee. It was mentioned by several speakers here that the purchasing power
of the silver rupee is quite different to the purchasing power of the paper rypee
or of small coins. That is our repeated experience of every duy. Supposing
you want to purchase something worth Rs. 1,000." If you pay the amount
in terms of silver rupees, the price will be Rs. 1,000, but if you pay the

. 'amount in terms of paper money, the price will be Rs. 1,500. The price goes

down if you assure the man who sells the article that he will be paid in terms
of silver and not in terms of paper money. :
[
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There is one point which I would like to make quite clear as thers is a
good deal of misunderstanding amongst the statesmen both here . and in
Europe. I have heard and read that some people are under the misapprshen-
sion that the recruitment for the army depends upon the high prices. Now,
I agree with the Finance Member that at present our war®efforta must take
the priority to every other problem. But if you overlook the stability of your
rupee, then the war effort will also auffer and in this way. At present the
labourer who used to get 5 annas a day is getting Rs. 1-8 a day and he does

not like to go to the front and leave, his home and family unless he gets -

much more than what he is getting as a labourer. If my Honourable fricnd

“will inquire from the Recruiting Officers he will find that the recruitment is
not going on in the same proportion as it used to be about some months ego.
It is not on account of the fact that those people who wanted to go to war
have already gone, but it is due to the fuct that they can earn almost the
same amount at home which they would earn by going to war. .

Now, I implore the Honourable the Finance Member that for stabilising the
prices or for fixing the purchasing power of the rupee the first step he should
take is to ask America to give gold and silver to India under lend-lease system.
We ought to make some kind of arrangement that for every paper rupee, we
should be able to give one tola of silver. Then, as soon as this thing can be
done, people Will come to know that they can get silver for a paper rupee and
confidence will be restored. We heard 4 good account from the Honoucable the
(‘ommerce Member this morning about cloth, though qf course the reply given
by the Food Member was disappointing. OQur position as regards food will still
remain the same unless the value of the paper rupee is stabilised and some
effective steps are taken.

Mr. Jamnadas M. Mehta: Sir, the learned Dr. Sir Zia Uddin Ahmad made
a personal attack on me. I wish to give a reply.

Mr. Ohairman (Syed Ghulam Bhik Nairang): The Honourable Member, Mr.
:]umnada.s Mehta, made certain remarks in the course of his speech this morn-
mghax:ld it was only with reference to them that Dr. Sir Zia Uddin Ahmad
replied. ,

Mr. Jamnadas- M. Mehta: But he did not quote his own speech eorrectly.

Mr. Ohairman (Syed Ghulam Bhik Nairang): 1 will not allow the Honour-
able Member to reply. )

The Honourable 8ir Jeremy Raisman:, Sir, I wish to make just a few remarks
on what has been suid in the course of this debate and in particular, I should
like to define the attitude of the Government to the revised Resolution. In
speaking the other day in response to the desire of this House that I should
speak early, in speaking on the Resolution as it then stood, 1 deliberately
refrained from dealing with the question of the rate of interest, what was called
the bhnk rate. I presume that what was meant was the rate of interest on
Government borrowings. I did not deal with that aspect of the matter because
I understood that it was the desire of the Honourable the Mover of the Resolu-
tion to.put his motion in a different form, in the form in fact in which it has
now been embodied in the amendment. I feel it important to make it clear
that the Government’s policy in regard to the rate of interest on Government
borrowings is quite definite and deliberate and that they have no intention of

) giepartln.g from that policy. It is a policy which has been vigorously criticised
in certain quarters, lfut which on the whole, I think, has the overwhelming
support of the majority of opinion in this country. T need not go into details of
why it would be highly undesirable to depart suddenly from the cheap money
volicy which we have followgd hitherto. Wae should of course thereby be inflict-
ing very heavy loss on the investors, and particularly the institutional investors

who have becn our main customers  for Government loans. We should be .,

inﬂicizing loss on insurance companies who represent the inferest of large num-
hers of small investors. A sharp increase in the rate of interest would mean
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that the value of their investments would go down and would have to be written
off in their balance sheets at this time. That is hardly u gesture which is likely
to encourage inoggused lending to ,Gox:ernmeut., which is agreed on all hands to
be one of the most important remedies for the existing situation. Besides, the
policy of increasing the rute of interest is not even likely to secure the object of
attracting more borrowings. It has been found as a psychological fact that if the
curities market gets the impression that the rates of interest are likely to rise,
investors are at least as likely to hold off as to come forward, in fact they are
more likely to hold off, and in that respect the position is very similar to the:
situation in regard to food prices. We have always found that while food prices
are rising, it is extremely difficult to procure our requirements and in order to
procure food, you must, either maintain a stability or preferably a downward
movement in prices, It is paradoxically enough at times when prices are
falling, that stocks come out of hoards for sale, and an exactly similar process
_takes place in regard to purchase of Government securities. I will not laubour
that point further, but I thought it important to make it quite clear
what the policy of the Government is in regard to the only rate of interest which
ie directly relévant to this discussion, namely the rate of interest on Government
borrowings. I need only add that in regard to securities which are specially
devised to attract the small saver, there is, of course, some departure {rom that
policy, and slightly more advantageouy rates of interest are offered in order to
attract the small man. But that is not a contradiction or a serious departure
from the general policy.
T feel that I too must have a word or two to say about some of the observ-
ations of ‘my Honourable friend, Mr. Jamnadas Mehta, and 1 take leave to sup-
‘port my Honourable friend, Dr. Sir Zia Uddin Ahmad, in deprecating the ex-
tremely cavalier and arbitrary way in which Mr. Jumnadas Mehtn regularly
' handles statements of other Members of this House. He complimented e on my
skill in some field or other, but I could never hope to emulate the incredible
dexterity with which he handles the astronomical figures which he manages to
produce out of his hat. He managed to establish by a process of complete and
absolutely irrefutable mathematical argument that this country had been called
on to supply 18,000 crores of rupees worth of goods and services. Well, T am
very glad to feel that we have done better than the United States of Americn or
Great Britain or any of the wealthiest belligerents in the world. At the same
time, T would ask Mr. Jamnadas Mehta to endeavour to import some sense of
ordinary proportion into his handling of figures of this kind.” T do not wish to
make a rhetorical or debating point, but I do think that Mr. Mehta permits
himself a good deal more liberty or even licence than he would be prepared to
admib to any of the other participants in a debate of this kind.

‘Mr. Jamnadas M. Mehta: T am more moderate. T assure you the figures are
much larger.

‘The Honourable Sir Jeremy Raisman: It is surely a very large figure, in the
absolute. Eighteen thousand crores of rupees reduced to millions is 180,000
millions, that is to say it is 180 billions. Now if we put it into doll?m it is
,about 60 billion dollars. - ’

Mr, Jamnadas M. Mehta: If you reduce it to annas or pies, it might be much
more, 80,000 billions.

The . Honourable 8ir Jeremy Rasman: I do suggest that as the figures
increase in quantity they seem to get more and more remote from any reality
in which we can possibly be interested. Now it is.not pdrt of my contention to
say that this country has not been called upon to make extremely large contri-
butions in the way of goods and services to this war, and it is quite clear that

* the process which has been taking place is that in return for these goods- we
have reaeived money which at the present time we are unable to use. We are
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unable to use that money because the outside world is so engaged, as we are,
in the prosecution of the war that they cannot pay us in the goods whicn we
would like to receive. We have the utmost difficulty in obtaining either capital
goods or consumer goods. There is nothing mysterious about the process.
‘What has been happening is that goods and services for civilian consumption
have grown less whereas the money which could buy these goods and services
has grown greater. It is a process which really is very easy to understand. Far
the time being large sums of money are available for consumption spending but
goods are not available for the same process. And that is why I have always
agreed with my Honourable friend, Dr. Banerjea’s diagnosis of the situation.
It seems to me that you have to take both aspects into account. It is equally
‘wrong to say either that the situation arises merely out of scarcity of goods or
to say on the other hand that nothing else is the matter excepting the inflation .
of currency. It is a combination of both these 'processes, and that suggests that
_the appropriate method of treatment is a treatment which applies to Loth aspects..
You have to apply monetary remedies; you have to try and reduce the amcunt
of money in circulation by taxation and borrowing and at the same time you
have to try, us far as possible, to increase the quantity of goods available for
consumption. Or, if you cannot do that, you have to try and control the prices
at which these goods are sold. Well, control of commodities in the conditions of
India has, as mught have been expected, proved extraordinarily difticult, and
particularly in regard to the main commodity, {opd.* 1 hope we are making pro-
gress even in regard to the treatment of that highly intractable problem. We
have at the last Food Conference secured a remarkable degree of unanimity of
view about the policy that should be followed in regard to price controi of food;
but of course we still are in the dangerous position.that the province which pro-
duces the largest surplus of food regards the whole idea of controlling the price
of food as anathema. It is no use disguising or hiding the fact that that is one.
of the most serious and fatal weakuesses of the whole position in India. Unless
the province which is the main producer and supplier of surplus food to the rest
of India can take a larger and wider view of its responsibilities, unless it ceases
to pursue the idea that as the intensity of distress and demand increases, so the
price which it can exact shall advance,—until that stops we are faced with an
extremely great difficulty in dealing with the situation. It is a difficulty internal
to the country and it can only be overcome, or rather, an alternative remedy
can only be sought by going elsewhere for the supplies of food for distressed
areas,—=an extremely tragic diversion of resources and a most lamentable state
of affairs. This is not the proper time to go in any detail into the food position,
but I am merely making clear the attitude of the Government of India in regard
to the inflationary problem, betause the food problem and inflation are very
closely connected. You will never solve the inflationary problem if you cannot
do anything about food, because food underlies the whole price structure of the
country; and you may as well try to erect a castle without having a foundation.
You cannot deal with the food problem also unless you can control inflation. The
" two things are really two aspects of the same problem; but you can attempt to
tackle both simultanequsly; and that is what the Government of India to the
best of their ability have been trying to do. ,
Now, Sir, Dr. Banerjea quite rightly drew attention to the immense import-
ance of production of goods, and it is quite clear that if the ptoduction of goods
could be stepped up to the requisite degree you would not have a currency or a
‘Price problem in the country. But here again you are faged with the fact thas
the rest of the world is at war, and although you have foreign exchange to pur-
chase the instruments of production, money ‘alone will not . now buy them,
They are not available because they are.not being produced at the present time,
.The productive forces of the world are engaged in Jproducing guns, tanks, aeru.
planes, and so on, and not in producing factory plants or even agricultural
‘}I,npletpent_a. If all those resources which are necessary to step up production
in Iﬂdl.a to the requisite level were available inside India, then the .Government
©of India would indeed stand condemned for their failure to increase production }

’

r
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at the present time. It is true that there are still large resources of untapped

lpbour and in somge respects there may still be cousiderable resources ~of raw

material, but we have not got. all the tools that we require .to fimsh that job;

we have not got all the instruments of production n the country, and those

instruments which are here are already tully employed. '

« It may be asked, what then? Does that mean that we must submit to the

i

N34

continuance of the intensitication of searcity of the present kind? I say, no. 1_

think relief will come in two ways: it will come by sorhe expansion of production -

.in the country even duriug the existing dificuities; and the Government of
India are conunually on the alert to promote and assist such expansion wherever
. possible. 1t would also come, we may hope, by some increase. in the shipping
which can be allotted to India in the turther stages of the war. And, finally, 1
must admit tdiat we have to attempt now, even to some extent at the expense
of India’s war effort, to switch back the productive resources of the country to
supplying the clamant needs of the consumer. We realize that. The Govern-
ment of India realize that a stage has been reached at which the needs of the
home-front have hecome extremely important, at which the internal ecomomy of
the country must be preserved; that we must cater for it und that, in fact, we
could not go further without endangering even the-war effort. That position is
realized. The situation is very difterent’ from what it was in the earlier days
when there were surpluses of warious kinds #vailable which could be rapidly
switched over to meet military demands. The position now is that we have
reached a stage'at which, in order to maintain the war effort of the country, it
is necessary to cater for civilian requirements. Otherwise the civilian morale

will undoubtedly suffer. These are considerations which are very present to the,

mind of the Government of India. But on the other hand, 1 would ask critics
to realize that there are many factors which are beyond our control. There are
mapy factors which we cannot even estimate. We here cannot estimate the
comparative importance of diverting goods and shipping from other parts of the
world to India or to some other sector of the war effort. 1t is natural that we
should always claim that our demands and our requirements are so seridus that
they should be given priority. We do claim that. Some day when the history
of this war comes to be written, it will be found that the Government of India
have been clamouring months ahead of most of its critics for all the things which
its critics said it should have insisted on getting. But the necessities of the whole
world situation and thé necessitiés of the prosecution of the war can only be
“truly judged by those who are familiar with the picture on all sides, and one
of the problems of this war has been so to organize the United Nation’s effort
that the knowledge of these things is brought together in a single point.” As a
"member of the United Nations we have as loyally as we can to accept the deci-
sions which are‘taken at a very high level. But we continue to press our
demands for the requirements.of the civilian consumer of this country and ' we
do hope that we shall be able to produce a very marked improvement in the
situation. That, I think, will be a great contribution to dealing with this very
important ‘problem.

For the rest, on the monetary side, I may say that the response to Govern-
ment loans in the Jast few months has been most encouraging and that if the
volume of loans to Government continues ut that rate, we are far from toking a
discouraging view of the matter. The small savings campaign in the provinces
has also had an exceedingly favourable response and we hope to develop that
and intensify the drive. I must differ entirely on that point from my friend,
Mr. Jamnadas Mehta, who always seems to think'that there is no scope what-

ever for securing savings from the small man. There are many competent eco--
. nomists who hold that unless you can secure the savings from the small man

you cannot deal with inflation. It is precisely the purchasing power in the hands
of the small consumer which exerts a disastrous effect on prices. ‘The large
profiteer is capable of putting his money aside, of investing it in various ways

| ,
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- and' waiting till after the war, but the small man is liable to try and turn his
~ money into comsumption goods as soon as he can, and that is why a savings drive
amongst cultivators and even industrial workers is of the utmost importance.

I did not mean to traverse the whole field again, but merely to touch on a
few aspects of the various fronts on which we are trying to tackle this problem.

I will only say that I have no difficulty whatever in accepting the Resolution as
nmended. ’ _

Mr. Ohairman (S8yed Ghulam Bhik Nairang) The question is: _

“That for the original Resolution the following be substituted : . B .

‘That this Assembly’ recommends to the Governor Genmeral in Council to give foremost

- place in the monetary policy Yo the stabilization of prices on which the prosperity of the
* country largely depends’.” .

The motion was adopted .

Mr. Chairman (Syed Ghulam Bhik Nairang): The next Resolution on the
agenda stands in the name of Nawab Makhdum Murid Hossain Qureshi. Has
he authorized any other Member to move it on his behalf? '

An Honourable Member: No, Sir, -

Pandit L.akshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): T am not moving the Resolution which stands in my name because it is
in connection with the foed situation in Bengal. :

Mr, Lalchand Navalral (Sind: Non-Muhammadan Rural): I am not moving

the next Resolution which is in my name. _
Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural):' I am not
moving, either. _ . '
Mr. Muhammad Azhar Al (Lucknow and Fyzabad Divisions: Muhgmmadan
» Rural): T am not moying today. ' '
- Mr. Ohairman (8ved Ghulam Bhik Nairang): Are you moving the mnext
Resolution, Sir Ahdul Halim Ghuznavi?

X Sé:: Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
0, DdIr. .

STATEMENT OF BUSINESS.

The Honourable Sir Sultan Ahmed (Leader of the House): Sir,.. we had
proposed to allot Friday and Saturday in this week for the general debate on
the food situation and to include all the Government legislative business of
the Session in a ‘combined list of husiness for Monday to Thursday next week.
Now that we have agreed to allot.three days for the Food debate we would have
proposed to aHot Friday, Saturday and Monday for the same and to take the
legislative business on Tuesday, Wednesday and Thursday next week. We
have however, been informed of a desire in certain quarters that Saturday
should not be one of the days allotted for the food debate and in deference to this
desire we are prepared to put down the food debate for Friday, Monday and
Tuesday and to take part of the legislative business on Saturday. This involves
ohe complication, namely, that the Honourable *the Commerce Member has
an important engagement on Saturday which will preclude his presence in the
House with the result that we will not be in a position to put down the Tea
Control (Amendment) Bill or the Indian Companies (Amendment) Bill on that
day. The other three Bills introduced vesterday (the Bill to amend the Victoria
Memorial Act, the Bill to amend the Indian Trade Unions Act and the Code of
Criminal Procedure (Second Amendment Bill) can scarcely occupy the whole day
and we, therefore, propose to include in the list of business for Saturday the
consideration and passing of the Bill to make provision for appeals in criminal
cases fried by High Courts exercising original criminal jurisdiction and of the
Bill to amend the Code of Criminal Procedure in the matter of commissione
‘on both of which Bills the Report of the Select Committee was presented
yesterday. These Bills are not controversial and in consideration of our having
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{Sir Sultan Ahmed.] \
adjusted our programme to meet the convenience of the House we would ask for
an understanding thut no objection will be tuken to their considerafion before the
expiration of the seven-day period referred to in Standing Order 44. ~

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
Rural): Will the change in programmme. mean extension of the Session?

The Honourable Sir Sultan Ahmed: No.

Mr. Chairman (Syed Ghulam Bluk Nalrang) May I take it that.the House
" agrees to this programme ?

Some Honourable Members: Yes, yes. .

The ‘Assembly then adjourned till Eleven of the Clock on Wednesday, the
10th November, 1943. )

-
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